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- 	 that be has been appomi 
£)zvisioi Clerk (LDC)m the y 

Sethcriy list has been pr 
Ministry of External Al 

Dy. Registrar 	. 	Of India on 03.03.2003. 

applicait appeared in 
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Government 

name of the 

Serial Nó.lö of 
the said list. TheGo / exit of lñda held nm 
a DPC Meeting f,t consideration of 

w }- Prom otiJn of LDC GqdeVlJ to the post of 
UDC Grade-VL l3utl in the Select List of 
UDC Giide-VI tiz  applicant's name did 
not appear in Select List. The 

applicant. has fild Representations dated 

16.3.2004 and / 05,05,2004 before the 

Respondents. $it the Respondents have 
rejected the ifepresentations. The DPC 
Me was hd for consideration of 
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figure in the Tha, The Respondent No.2 
informed the 8pp1ic)t that her case was 
considered by the DPC Meetin,g but she 

• waa not rnid for 	omothm. 
i" J3eing oggrieied the apph4;ant has filed 

I hw iuird Yw. A Ahed learned 

counsel for the appiieant and Mr. G. 

33aishya ieied Sr.C.G.S.C. fbr the 

Thpondents. When t.1je imatter ceme up 
for beaxiig the Iexmuea eolm"3el for the 
Repondet h as sihnttd thnt he would 
iietA t.nke itvs. Let it be done. 

1IL notice on the 	ponderts. 
Post the mtter on I .5.07. The 	icant 
will he press for the pri11ete 
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	 respoiu3enf.s, 

VeChejrvim, 

1•1.5007 	At the request of learned counsel r 
the respondents four weeks time is qrnd 
to file written statement. pest the matter 
r 6.6.07. 

Vice-chairman 
Jn 

06.06.07. At the request of learned counsel for the 

respondents three weeks time is granted to the 

counsel for the respondents to file written 

statement. rest the matter on 28.6. .07,. 

Vice-CLman. 
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Advocate for the 
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27.3.07 	The 	applicant was 	appointed 	as 

Lower Division Clerk (LDC) in the year 

1993. The Ministry of lExtem.al Affairs, 

Government 	of 	Jn.dia on 	03.03.2003 

• . prepared 	a Seniority list, wherein the 

* name of the applicant apeared at Serial 

•. 
* 	No.16. The Government of India held a 

0 

DPC..Meeting for consideling Promotion of 
0 	

LDC Grade-VII to the poLt of IJDC Grade- 

VI. But in the Select List Grade-VT of UDC 

• 	the applicant's name did not appear. The 

applicant has 61ed Rekresentations  on 

16.3.2004 	and 	05.05.004 	before 	the 

Respondents. But the lespondents have 
ected the rresenations. Another 

elect list was published subsequently 

vherein the applicant figured at S1.No. 12. 

On 9.12.2006 select lit was published 

but the name of the applicant did not 

Contd/- 	
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O.A. No. 80 of 2007 

Notes of th Registry 	Date 	 Order of the Tribunal 

28.06.2007 	Mr.G.Baishya, learned Sr.C.G.S.0 is 

I 

	

	 granted further four weeks time to file reply 

statement. 

1 	 Let the case be posted on 30.7.2007. 

Vice-Chairman 

/bbi 

••A3L'D uQ1t 	LeA 

F 

Counsel for the respondents wanted 

time to fi 	wrtten statement Let it be done. 

07 PosVthe tipit9.8fOMr. 	G. 	Baishya, 
learned S . Standing Counsel fore Central 
Governm it, call this matter o 	.07 
awaiting ieply. Despite sciftceIGHWozoments, 
already bi en granted no reply has been filed 

29.8.07 Sci bopieseothether goaallhe to 	tk. 

ResppjvjxtAtr, thikddisreuithe 

Orgn i Ai 	Jktj. 10.07 for order. 

Vice-Chainnan 

\O9VLO4 	
01.10 



.01.10.07. 	Mr.Abdul 

\' 

01.10.07. 	Mr .S. 	K. 	Singha, 	learned counsel 

.appearing for Respondents No. 2 & 3 seeks 

more time to Me reply statement. Prayer is 

allowed. 	Call 	this 	matter 	on 	12.11.07, 

,awaiting..Ieply. Mrs. Manjula Das, Advocate, 
has..fjled: written statement on behalf of the 

.\. Respondents. No.5 and undertakes to file 
of\the Respondent No.4 

U:gc.c. 1 e of ke  day. Mrs. Manjula 

(U 	 s4dvocate, should 	nd the copies of the 

wnen ;staterneñt for \both the counsel 

rtj 

,Peforthepaes. 

.; . 	 :• 

(MaIlo .  jaaIvIa1aanty) 
Member(A) 	Vicc-Ch 	an 

Ian 
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13.11.07. Despite several adjournments, no 

Written Statement has been ified by the 
Respondents in this case as yet. 
Mr. U. I3aishya, learned Sr. Standing 

Counsel for the Uniou of I ndia seeks four 

weeks further time to file Written 
Slatcuien t. 

Cr  

01.10.07 	On the request of Mr. G. Baishya, 

learned Sr. Standing Counsel for the Central 

Goverrnnent, call this matter on 13.11.07 

awaiting reply. Despite several adjournments,1 

already been granted)no reply has been filed 

as yet 

* 	 Send copies of the order to all the 

Respondents, in the address given in the 

Original Application. 

(Manoranjan Mahanty) 
Member(A) 	Vice-Chairman 

Call this matter on 13.12.2007, 
awaiting reply from the Respondents. 

Send copies of this order to the  
Respondents 

.R.Mof) 
Vice-Chj, 

• 	 0 793  
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1a;12.2007 	No written statement has been filed 

in this case as yet. Mr,G.Baishya, learned Sr. 

Standing counsel for the Union of India 

seeks more time to file written statement. 

Call this matter on 15.01.2008 

awaiting written st'atement from the 

Respondents. 

Oau—T a—m—R-a y) 
	

(M.R.Mo ty). 
Member (A) 
	

Vice-Chairman 
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15.01.2008 	No written statement has yet been filed in 

this case1 despite 9 adjournments granted within 
O last 10 months. 

Respondents are hereby called up to cause 
production of the file of the DPCthat was held on . ... .., .... .... 

06.02.2004 and 05.10.2006 to select Grade-WI 
LDCs for promotion to the rank of GradeVI UDC 
posts of CPO. The Respondents Ihould produce • those records by the next date. _ 

Call this matter on 26.2.2008. ° Send 	copies 	of this 	oi4er 	to 	all 	the 
 Respondents in••  the address given in the O.A. and 

c- 	--" also to Mr G.Baishya, learned Sr. standing counsel 
°-)' °>  for the Union of India. 

Copy of this order be also supplied to MrA. 
Ahm&I, 	learned 	counsel 	appearing 	for 	the 

jc/,j/ pg Applicant who should produce the relevant rules 

J- under which the Applicant wanted a consideration 

-- 	sp o . for promotion. 

CL-V' Cj 	t4-o 	f4iy. (j- - 	' 4 	4iLt, 

AJi o c ZuZs—hiram) 	(M. R. Mohanty) 

D/t229 '2-33 
Member(A) 	Vtce-Chairman 

(1Z 
pg r 

/? '.08 

Mr.A.Ahme& learned counsel appearing for 

• 	
( 	

tfe Applicant is present. Mr. U. Baishya, learned Sr. 

Standing Counsel appeaiing for the Respondents filed 

• t $.. 7- , 

	

	 written statement. l'he counsel for the Applicant wants 

to file rejoinder. 

glclst G- - 

 un 

Call this matter on 25.03.200&01&1''' 
-zto 	fr- 

(Khushiram). 
Memher(A) 	 /1 
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1ttA7 1crc 
503.2008 	A memo from K. Rajeev Anand, UDC, 

A 
? ? tt  

-røJ 	 4u/Ti 
cIci 	(o  

Day) -'V 	t'.-.c.i 

S%-L t4-it ))Q4Jl- t4it6 • 

Lcc 	t4rr& tat. 

Reginal Passport Office, Bangalore 

(aPjtrentlY Respondent No.7) received 

through the Regional Passport Officer at 

Ban alore; wherein it is disclosed that he 

had already replied on 22.11.07 in the 

subjct matter. No such reply is available 

on record. Said Respondent No.7 to 

imnediately take steps to furnish his reply 

in the matter by the next date. 

Notice in this matter was sent to all 

the Respondents by Registered Post with 

A/ on 11.04.2007. Notices were sent to 

the:private Respondents No.5 to 8 through 

the Deputy Secretary (PV) of Government 

of dia in the Ministry of External Affairs, 

CP Division (Cadre Cell-lI) New Delhi-i. 

Th said Deputy Secretary ought to have 

su plied the notices and the copy of the 

0. to the concerned private Respondents. 

It ppears from the memo dated 5.03.08 of 

• af resaid K.Rajeev Anand that a copy of 

Original Application has not yet 

re ched him. It is for him to collect the 

s e from the Deputy Secretary (PV), 

inistry of External Affairs, CPV Division 

• ( adre Cell-LI) New Delhi-i; who should 

so take steps to furnish the copies of 

us O.A to all the aforesaid private 

espondents No.5 to 8 well before the next 

Mr A.Ahmed, learned counsel for the 

licant is directed to furnish a copy of 

Original Application to the Registry of 

Tribunal for onward transmission to 

private Respondents No.7. He should 

gaL. 

Is 
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25 • 03 • 08 	furnish the copy by tomorrow i.e. 

26.03.2008. 
Send copies of this order to 

Applicant and all the Respondents in the 

address given in the Original Application.' 

j
Copies of the order be also sentjgJ '.. 

1 	 .. 	

Rjeev Anand (UDC) Regional Passport 

	

psFa41 e) 	 Office, Bang t1Dey 

e-ro 	A' 	 Secretary (PV.IV of MEA) Ministiyof 

	

-p 	 External AffaiLs, Patiala House Amiexe,. 

• 4 (7 	- 	

1. 

I 	1 	
Call this matter on 09.05.2008; 

..> qJ • -.j-  J , J o 	awaiting counter from the private 
VIP&

Respondents and rejoinder %T- the 

J -i 	 Applicant to the written statement already 

ified. 

	

• 	 f f . 	 (M.R.Mohanty) 
Vice-Chairman 

	

• 	 - 

	

• 	 • 	•.()).1.2OO8 	Heard Mr.A.Ahmed. learned counsel; 

• appearing for the Applicant and Mr. G. 

Baishyi. learned Sr. Standing Counsel 

appearing for the Union of India. 

	

I 	 •, 	 For the reasons recorded separately, 

-, 	 the O.A. is dismissed without being admitted. 

VV  ~c No 

/ 	
• 
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. 	 Jm 	(Khushiram) 	(M.R.Mohantv 

Mciiber(A) 	 Vice- (thainnan 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. 80 of 2007 

Date of order: the 	2008 

Smti Annanda Das 	.. 	 Applicant 

By Advocate: Mr. A.Ahmed 

Versus 
The Union of India & others .. 	 Respondents 
By Advocates Mr. G.Baishya,Senior C.G.S.0 

CORAM: The Hon'ble Shri Manoranjan Mohanty, Vice-Chairman 
The Hon'ble Shri Khushiram, Member [A] 

Whether reporters of local newspapers 
may be allowed to see the judgment or not? 

Whether to be referred to the Reporters 
ornot? 	 If 
Whether to be forwarded for including in 
the Digest being compiled at Jodhpur Bench 
and other Benches ?• 	 YesiNo 

Whether their Lord ships wish to see the 
fair copy of the judgment? 	 yes/No 

Vice- 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No. 80 of 2007 
Guwahati, this the 9th  May, 2008 

CORAM: The Hon'ble Mr. Manoranjan Mohanty, Vice-Chairman 
The Hon'ble Mr. Khushiram, Member [Administrative] 

Smti Annada Das 
Wife of Late Maheswar Das 
Lower Division Clerk 
Regional Passport Office 
Rani Bagan 
Basistha Road 
3Td Bye Lane 
Guwahati-78 1 028 
Assam. 

By Advocate Mr. A. Ahmed 

Versus 
The Union of India, 
Represented by the Secretary to the 
Government of India 
Ministry of External Affairs 
New Delhi-I. 

The Deputy Secretary [PV] 
Government of India 
Ministry of External Affairs 
CPV Division [Cadre Cell-Il] 
New Delhi-i. 

The Under Secretary [PVA] 
Ministry of External Affairs 
Government of India 
Patiala House Annexe 
New Delhi. 

The Regional Passport Officer 
Rani Bagan, Basistha Road 
3rd Bye Lane 
Guwahati-781 028 

KumXATVJyothi 
Upper Division Clerk [UDC] Grade-VI 
Central Passport Organization 
C/o The Deputy Secretary[ PV] 
Government of India 

airs Ministry of External 

Applicant 
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CPV Division [Cadre Cell-Il] 
New Delhi-i. 

KumNGUsha 
Upper Division Clerk [UDC] Grade-VI 
Central Passport Organization 
C/o The Deputy Secretary [PV] 
Government of India 
Ministry of External Affairs 
CPV Division [Cadre Cell-Il] 
New Delhi-i. 

Shri K. RajeevAnand 
Upper Division Clerk [(JDC] Grade-VI 
Central Passport Organization 
C/o The Deputy Secretary [PVJ 
Government of India 
Ministry of External Affairs 
CPV Division [Cadre Cell-Il] 
New Delhi-i. 

KumKSVani 
Upper Division Clerk[UDC] Grade-VI 
Central Passport Organization 
C/o The Deputy Secretary [PV] 
Government of India 
Ministry of External Affairs 
CPV Division [Cadre Cell-lI] 
New Delhi-i. 

Shri Amal C Biswas 
Upper Division Clerk [UDC] Grade-VI 
Regional Passport Office 
Rani Bagan, 
Basistha Road 
3rd Bye Lane 
Guwabati-78 1028. 

Respondents 
By Advocate Mr. G. Baishya, Sr. C.G.S.C. 

ORDERIORAU 
[09.05.2008] 

MANORANJAN MOHANTY. VICE-CHAIRMAN:- 

While working as a Lower Division Clerk [LDC] in the Office of the 

Regional Passport Office at Guwahati; Maheswar Das, the 
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present Applicant, expired prematurely on .12.08.1993. On compassionate 

grounds, the Applicant was provided with the employment as an LDC [vide 

Order No.V.VI/578/207/93 Dated 04.11.1993] and, being posted as such at 

Regional Passport Office/Guwahati [vide No.Pass/Gav/2 1/93 Dated 

12.11.1993 of RPO/GUW] shejoined there as an LDC on 14.11.1993. 

In the gradation/seniority list [as on 03.03 .2003] of LDCs [Grade VII] 

of different offices of Passport Organization [that was put to circulation on 

17.03.2003] the name of the Applicant appeared at S1.No. 16. 

It has been alleged by the Applicant that a DPC [constituted at CPV 

Division of the Ministry of External Affairs of Govt. of India] held on 

26.02.2004 for consideration of LDCs[Grade VII] to grant them promotion 

as UDCs [Grade VI] and, on the basis of the views expressed by the said 

DPC Dated 26.02.2004, the Ministry issued select list of LDCs on 

01.03.2004 and on 04.03.2004 for grant of promotion as IJDCs; but her 

name did not find place in the said lists, although names of her 

juniors/Respondent Nos. 5 to 9 found place therein. It has been alleged by 

the Applicant that although the Respondent Nos, 5 to 9 were shown juniors 

to the App1cant in the gradation/seniority list dated 17.03.2003, they were 

granted promotions as UDC on 04.03.2004. 

Being aggrieved, the Applicant submitted a representation on 

16.03 .2004 [which. was duly forwarded by the RPO/Guwahati on 

16.03.2004 itself) and, by a Communication dated 15.04.2004, the prayer 

made in the said representation was rejected by the Respondents. Relevant 

portion of the letter dated 15.04.2004 [which is Annexure F to this OA] 

reads 

7~ 
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"In this connection, it is clarified that the name of Smt Ananda 

Das was duly considered by the DPC held on 26.02.2004 for 

promotion to the post of UDC. It is regretted that DPC did not 

approved the name of Smt Das for promotion to the post of UDC." 

Subsequently, the Applicant submitted a representation dated 

05.05.2004. 

Mother seniority/gradation list of LDCs [Grade VII] as on 

01.07.2005 of Passport Organisation was put to circulation; in which the 

name of the Applicant was shown at Sl.No.12. Subsequent DPC dated 

05.10.2006 also considered LDCs [for promotion as UDCs] and the select 

list was published on 09.10.2006; wherein the name of the Applicant did not 

find place. 

Applicant submitted a representation on 17.11.2006 through proper 

channel and, by a Communication dated 03.01.2007, the Applicant was 

informed that her case received due consideration in the DPC dated 

05.10.2006 but she was not recommended for promotion by the DPC. 

Relevant portion of letter dated 03.01.2007 [which is Annexure K to this 

OA] reads as under; 

• "2. In this connection, it is clarified that the name of Smt. Anñanda 
Das, LDC was duly considered by the DPC held on 05.10.2006 but 
her name was not recommended for promotion to 
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In the above premises, the Applicant approached this Tribunal with 

the present Original Application filed under Section 19 of the 

Administrative Tribunals Act, 1985 and prayed as under,- 

"8 1. That the Hon'ble Tribunal may be pleased to direct the 
Respondents to consider the case of the Applicant for 

promotion to the post of UDC [Grade-W] with retrospective 
effect with all service and financial benefits from the date 
of her juniors were promoted to the post of UDC Grade VI. 

8.2 To set aside and quashed the impugned letter No.CDR-II/560/ 

6/2006 dated 03.01.2007 issued by the Respondent No.2. 
8.3. To pass any other relief or relieves to which the applicant may 

be entitled and as may be deem fit and proper by the Hon'ble 
Tribunal, 

8.3 To pay the cost of the application." 

2. 	By filing a written statement, the Respondents disclosed as under,- 

[a] " .....the case of the Applicant was 	considered 	by the 
Departmental Promotion Committee and the Applicant was 
not found fit by the Departmental Promotion Committee."[Para 
7 at Pages 2&3 of W/S] 

[b} ".,The Respondents informed the applicant 	vide Ministries 
letter No.CDR-JJ/560/6/2006 dated 3.01.2007, that the name of 
the applicant was duly considered by the Departmental 
Promotion Committee for promotion along with other 
candidates in the Departmental Promotion Committee held on 
5.10.2006 without any prejudice but she was not found fit for 
promotion and accordingly she was not selected and her name 
did not appear in list of successful candidates 



is selected in accordance with and in consonance with the Rules 

and Circulars holding the field." [Para-9 page 3 of WIS] 

[C] "...the applicant was not found fit for the promotion on the 
basis of her annual confidential report placed before the 
Departmental Promotion Committee." [Para-9 Page 3&4 of 

w/s] 
[d] ".•.The bench mark to consider LDC/Grade VII to the post 

UDC Grade VI is "Good" and grade are "fit" or "Unfit". The 
Respondents further beg to state that only "Fit" cases are 
considered for promotion as laid down in the instructions of 

DOPT." [Para-9 Page 4 of W/S] 
[e] "..her case was considered 	by the Departmental 

Promotion Committee and the applicant was found unfit for 

promotion." [Para-13 Page 7 of W/S] 

Heard Mr. Adil Ahmed, learned Counsel appearing for the Applicant 

and Mr. G.Baishya, learned Senior Standing Counsel appearing for 

Respondents and perused the material placed on record. 

At the hearing, learned Counsel for the Applicant stated that while 

considering the case of the Applicant, the DPCs did not properly assess the 

ACRs of the Applicant and that the DPCs unjustly adjudged her "unfit" 

for promotion. Contesting this stand of the learned Counsel for the 

Applicant, Mr. G.Baishya, learned Senior Standing Counsel for Govt. of 

India, pointed out that the D.P.C., on overall assessment of each of the 

ACRs, gives gradings like [i] Outstanding; [ii] Very Good; [iii] Good; [iv] 

Average etc. and, thereafter, keeping the number of "bench-marks" earned 

by the candidates assessed him/her as "fit" or "unfit" and that asse72 
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the DPCs are. not to be re-evaluated [like Appellate Authorities] by the 

Courts & Tribunals; unless it is established that the DPC has acted in a 

mala fide,, arbitrary or capricious manner. In order to substantiate his 

argument, learned Senior Standing Counsel [Mr. G. Baishya] has relied 

upon the following cases of the Apex Court of India;- 

Dalpat Abasaheb Solunke v. Dr. B.S. Mahajan [reported in 

AIR 1990 SC 434] and 
Smt. Nutan Arvind v.UOI & others [reported in 

1996 [1] SLR774]. 
Durga Devi & another v. State of HP & others [reported 

in AIR 1997 SC 26181. 
Anil Katiyar v. UOI & Ors [reported in 1997 SCC [L&S] 728]. 

5. 	In Dalpat Abasaheb Solunke v. Dr. B.S. Mahajan [reported in AIR 

1990 Sc 4341 the Apex Court opined as follows:- 

"It is needless to emphasise that it is the function of the Court to hear 
appeal over the decisions of the Selection Committees and to 
scrutinize the relative merits of the candidates. Whether a candidate 
is fit for particular post or not has to be decided by the duly 
constituted Selection Committee which has the expertise on the 
subject. The court has no such expertise. The decision of the 
Selection Committee can be interfered with only on limited grounds, 
such as illegality or patent material irregularity in the constitution of 
the Committee or its procedure vitiating the selection, or proved mala 
fides affecting the selection etc. It is not disputed that in the present 
case the University had constituted the Committee in due compliance 
with the relevant statutes. The Committee consisted of experts and it 
selected the candidates after going through all the relevant material 
before it. In sitting in appeal over the selection so made and in setting 
it aside on the ground of the so called comparative merits of the 
candidates as assessed by the Court, the High Court went wrong and 
exceeded its junio 
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6. 	In Smt. Nutan Arvind v. UOI & Another [reported in 1996111 SLR 

774] the observations made in para 6 of the said decision read as follows:- 

"6. The DPC which is a high-level committee, considered the 
merits of the respective candidates and the appellant, though 
considered, was not promoted. It is contended by learned counsel 
for the appellant that one K.S.Rao was the officer at the relevant time 
to review the performance of the appellant whereas in fact one 
Mernon had reviewed it. The latter was not competent to review the 
performance of the appellant and to write the confidentials. We are 
afraid we cannot go into that question. It is for the DPC to consider 
at the time when the assessment of the respective candidates is made. 
When a high-level committee had considered the respective merits of 
the candidates, assessed the grading and considered their cases for 
promotion, this court cannot sit over the assessment made by the 
DPC as an appellate authority. The DPC would come to its own 
conclusion on the basis of review by an officer and whether he is or 
is not competent to write the confidentials is for them to decide and 
call for report from the proper officer. It has done that exercise and 
found the appellant not fit for promotion. Thus we do not find any 
manifest error of law for interference." 

In the case of Durga Devi & Another v. State of H.P. & Ors [reported 

in AIR 1997 SC 2618] the Hon'ble Supreme Court pointed out that the 

power to judge comparative merits of candidates and fitness for posts is 

the function of the duly constituted Selection Committee, and the Tribunal 

cannot sit as an appellate Court and quash selection by itself scrutinizing 

comparative merits of candidates. 

In the case of Anil Katiyar vs. UO1 & Ors [reported in 1997 SCC 

[L&S] 728]] in which the scope of judicial review was considered by the 

Apex Court. Para 4 of the said reported case reads as under,- 

"Having regard to the limited scope of judicial review of the 
merits of a selection made for appointment to a service or a civil post, 
the Tribunal has rightly proceeded on the basis that it is 



to play the role of an appellate authority or an umpire in the acts and 
proceedings of the DPC and that it would not sit in judgment over the 
selection made by the DPC unless the selection is assailed as being 
vitiated by mala fides or on the ground of its being arbitrary. It is not 
the case of the appellant that the selection by the DPC was vitiated 
by mala fides." 

9. 	In the above view of the matter, this Tribunal is not to re-assess the 

view/opinion [like an Appellate Authority] of DPCs relating to the 

Applicant. It is also not the case of the Applicant that the DPCs ever acted 

malafidely, arbitrarily or in a capricious manner. Thus, there are no scope 

of interference by this Tribunal. Hence, this case is dismissed. However, 

there shall be no order as to costs. 
I- 

rKhushiraml 	15 
	

[Manoranjan Mohanty] 
Member[A] 	 Vice-Chairman 
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IN THE CENTRAL 4DMIkTLYETRIB1JNAL 
GUWARAIENCH,GUWAHATt 

(An Application Under Section 19 of the Administrative Tribunals Act 1985) 

ORIGINAL APPLICATION NO. 	OF 2006. 

Smti Annada Das 
Applicant 

-Versus- 

The Urnonoflndia& Others 
- ,.. Respondents 

 - 

 

INDEX - 

SL No. Annexure Particulars Page 
No. 

1 .. Application  

2 ... Verification 12 

3 A Photocopy of the Office Memorandum No. Pass/ - 
Gau/21/93 dated 12-11-1993. 

4 B Photocopies of the Seniority list of LDC Grade- - 
VII as on 03.03.2003 vide Office Memorandum t 5 
No.CDR-ll/582/3/2002 dated 17,03.2003. 

5 C Photocopy of the Select list of UDC Grade VI 
issued by the Ministiy of External Affairs vide I 
Memorandum 	No.CDR-II/560/312004 	dated 
01.03.2004.  

6 D Photocopy 	of 	promotion 	Order 	No.CDR- 
111560/1/2004 dated 04.03.2004. 

7 B & El Photocopy 	of 	the 	Representation 	dated 
16.03.2004 	and 	the 	forwarding 	letter 
No.Pass/Gau/21/93 dated 16.032004. 

8 F Photocopy of the letter No.CDR-111560/3/2004 
dated 15.04.2004.  

9 G & 01 Photocopy 	of 	the 	Representation 	dated 
05.05.2004 and forwarding dated 05.05.2004.  

10 H Photocopy of the Seniority list of Grade VII LDC 
as on01.07.2005.  
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IN TILE CENTRAL ADMINISTRATIVE TRIBUNAL 
GLJWAEATI BENCH, GIJWAIIATI 

ORIGINAL APPLICATION NO.  S~Z.  OF 2007. 

Smti Annada Das 
Applicant. 

-Versus- 

The Union of India & Others 
Respondents 

LISTOFDATE/SYNOPSIS: 

	

12,08.1993 	The Applicant's husband expired. 

	

04.11.1993 	The Applicant was appointed as Lower Division Clerk on 
compassionate ground vide Ministry of External Affairs 
Government of India Order. 

	

12.11.1993 	The same was communicated to the Applicant. 

	

14.11.1993 	The Applicant has joined as Lower Division Clerk in 
Regional Passport. Office, Guwahati. 

	

17.03.2003 	The Ministry of External Affairs, Govenuneut of India issued 
a seniority list of Official in Grade-LDC VII of the Central 
Passport Orgamsation as on 03,03.2003. The name of the 
Applicant appeared in the Serial No.16 of the said list. 

	

26.02.2004 	The Ministry of External Afibirs, CPV Division (Cadre Ccli- 
ii). Govermnent. of India held a DPC Meeting for 
consideration of promotion of LDC Grade-VII to the post of 
UDC Grade-VI. 

	

0 1.03.2004 	The Ministry of issued select list of UDC Grade-VI. 
However, the Applicant's name did not appear in the  select 
list. 

	

04.03.2004 	The Ministry of External Affairs approved the select list of 
Grade-Vil LDC for promotion to the post of Grade-VI LDC. 

	

16.03.2004 	The Applicant filed a Representation before the Respondent 
No.2 for seeking justice in this matter, which was forwarded 
by the Regional Passport Office, Guwahati. 

15.04.2004 	The Respondent No.3 rejected the Representation of the 
Applicant without stating any valid reason. 

(A 



05.051004 	The Applicant filed another Representation before the 
Respondent No.3, which was forwarded by the Respondent 
No.4. 

01.07.2005 	The Ministiy of External Affairs, Government of India issued 
another seniority list of Grade-VII LDC of the Central 
Passport Organisation as on 01.07.2005. In the said list 
Applicant name was figured in Serial No.12. 

05. 10.2006 	The DPC Meeting was held for consideration of promotion of 
LDC Grade-WI to the post of UDC Grade-VL 

09.10.2006 	The Respondent Authority published the select list of 
Officials of Grade-Vil LDC of the Cadre of Central Passport 
Organisation and approved for officiating promotion to 
Grade-VI UDC. However, in the said select list the name of 
the Applicant did not appear. 

17,11.2006 	The Applicant ified a Representation before the Respondent 
No.3 praying for promotion to the post of Grade-VI LDC 
with retrospective effect. 

03,01.2007 	The Respondent No.2 inforined the Applicant that her name 
was not considered by the DPC for promotion to the next 
Grade. 

Hence this Original Application for seeking justice in this 
matter. 

r 	 J 
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(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT 1985) 

- I - 

IN THE CENTRAL ADMINISTRATWE TRIBUNAL, 
GUWARATI BENCH, GUWARATL 

ORIGINAL APPLICATION NO. 810 OF 2007. 

BETWEEN 

Smti Annada Das 
We of Late Maheswar Das 
Lower Division Clerk 
Regional Passport Office 
Rani Bagan 
Basistha Road 
3td Bye Lane 
Guwahati-781 028. 
Assam. 

Applicant 

•1 

Lu 
s_i •cI.4) 

The Union of India 
Represented by the Secretary to the 
Government of India. 
Ministry of External Affairs 
New Delhi- 1 

The Deputy Secretary (PV) 
Government of India 
Ministry of External Affairs 
CPV Division (Cadre Cell-Il) 
New Delhi- 1. 

The Under Secretary (PVA) 
Ministry of External Affairs 
Government of India 
Patiala. House Annexe 
New Delhi. 

The Regional Passport Officer 
Rani Bagan, Basistha Road 
3 rd  Bye Lane 

- - 	Guwahati-781 028. 

j 	5, 	KumXATViyothi 
Upper Division Clerk (UDC) Grade- VI 
Central Passport Organization 
C/o The Deputy Secretary (PV) 
Government of India 
Ministry of External Affairs 
CPV Division (Cadre Cell-il) 
New Delhi-i. 
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KumNGUsha 
Upper Division Clerk (UDC) Grade- VI 
Central Passport Organization 
C/o The Deputy Secretary (PV) 
Govermnent of India 
Ministiy of External Affairs 
CPV Division (Cadre Cell-Il) 
New Delhi-I. 

Shri K Rajeev Anand 
Upper Division Clerk (UDC) Grade- VI 
Central Passport Organization 
C/o The Deputy Secretary (PV) 
Government of India 
Ministry of External Affairs 
CPV Division (Cadre Cell-Il) 

, 1New Delhi- I. 

KumKSVani 
Upper Division Clerk (UDC) Grade-VI 
Central Passport Organization 
•C/o The Deputy Secretary (1W) 
Government of India 
Ministry of External Affairs 
CPV Division (Cadre Cell-Il) 
New Delhi- I, 

Shri Amal C Biswas 
Upper Division Clerk (IJDC) Grade-VI 
Regional Passport Office 
RaniBagan. 
Basistha. Road 
3rd Bye lane 
Guwahati- 781028, 

Respondents 

DETAILS OF TILE APPLICATION: 

1) PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

The Application is made against the Impugned Order 

No.CDR-I1f560f6/2006 dated 03.01.2007, issued by the Office of the 

Respondent No.2, i.e. the Deputy Secretaiy (1W). Government of 

India, Ministry of External Affairs, CPV Division (Cadre Cell-Il), 

whereby the Applicant was denied her promotion to the post of 

Upper Division Clerk (In short UDC) from the post of Lower 

Division Clerk (in short LDC). 



1> 
$ 

3 

JURISDICTION OF TUE TRIBUNAL 

The Applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The Applicant further declares that the subject matter of the 
instant application is within the limitation prescribed under Section 

21 of the Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts oldie case in brief are given below: 

4.1) That your humble Applicant is a citizen of India and as such 
she is entitled to all the rights, privileges and protections guaranteed 
to the citizens of India under the Constitution of India and the laws 

framed thereunder. She is now aged about 39 years. 

4.2) That your Applicant begs to state that her husband Late 
Maheswar Das, expired on 12.08.1993 when he was working as 

Lower Division Clerk (hi short LDC) in the Office of the Regional 
Passport Office, Guwahati. Thereafter, Petitioner was appointed as a 
Lower Division Clerk (LDC in short) on compassionate ground in 
the Office of the Regional Passprt Office. Guwahati vide Ministiy 
of External Affairs, Government of India Order No.V.W/578/207/93 

dated 4th  November 1993 in the pay scale of Rs.950-20-1 150-EB-25-
1500 plus other allowances admissible to the Central Government 
employees stationed at Guwahati. The same was communicated to 
her by the Respondent No. 4 vide his Office Memorandum No. Pass/ 
Gau/21/93 dated 12-11-1993. The Applicant joined in the Regional 
Passport Office Guwahati as LDC on 14-11-1993 and since then she 
is working in the same capacity i.e. as Lower Division Clerk in the 
Regional Passport Office, Guwahati with full satisfaction of her 
superior officers. 

Photocopy of the Office Memorandum No. 
Pass! Gau!21!93 dated 12-11-1993 is annexed 
hereunto and marked as ANNEXURE-A. 



4 

4.3) That your Applicant begs to state that the Government of 
India, Ministry of External Affairs, CPV Division (Cadre Cell-il), 

had issued an Office Memorandum dated 17-03-2003 in respect of 
Seniority List of Officials in Grade-VU (LDC) of the Central 

Passport Organisation as on 03-03-2003, wherein the name of the 

Applicant has appeared in SLNo. 16 of the said list. The said list was 

circulated to all the Officials concerned by the Office of the Under 
Secretary (PVA), Ministry of External Affairs, CPV Division (Cadre 

Cell-Il) i.e. the Respondent No.3, vide Office Memorandum 

No.CDR-II/582/3/2002 dated 17th March 2003. 

Photocopies of the Seniority list of LDC Grade-

VII as on 03.03.2003 vide Office Memorandum 

No.CDR-11158273/2002 dated 17.03.2003 are 
annexed hereunto and respectively marked as 

ri s:tsj i e :j 

4.4) That your Applicant begs to state that her next promotion is 
UDC Grade-VT and for the promotion to the said post selection is 
made ba!!s by the Departmental Promotion Committee 

(in short DPC). The Ministry of External Affairs CPV Division 
(Cadre Cell-il) held a DPC on - 26.02.2004 for consideration of 
promotion of LDCs (Grade-Vil) to the post of UDC (Grade-VI). The 
Ministry of External Affairs vide their Memorandum No.CDR- 

ujA 	&ct Lufr ôç th. •i) .0 	4 I. 
11/560/3/2004 dated l March 2004, On 0 March 2004, the 

Ministry of External Affairs issued4a select list of Grade-Vu (LDC) 
.- 

of the cadre of Central Passport Orgamsafton . approved for 
officiating promotion to the Grade-VT (UDC) of the Central Passport 
Organisation. However in the aforesaid select list of UDC. Grade-Vu 
the name of the Applicant was not included and the Respondent 
No.5 to 9 names appeared in the said list though they are junior to 
the Applicant vide seniority list dated 17.03.2003 (at ANNEXURE-
B). The Respondent No.5 to 9 were promoted to the post of UDC 
Grade VI vide Order No.CDR-lJ/560/l/2004 dated 0 March 2004. 

) 

L,  
ct 



Photocopy of the,Select list of UDC Grade VI 
issued by the Ministry of External Affairs vide 
Memorandum No. CDR-1115 60/3/2004 dated 
01.03.2004 is annexed hereunto and marked as 

ANNEXURE-C. 

Photocopy of promotion. Order No.CDR-

11156011/2004 dated 04.03.2004 is annexed 

herewith and marked as ANNEXURE-D. 

4.5) That your Applicant begs to state that being aggrieved by the 
same, she immediately filed a Representation dated 16.03.2004 

through proper channel before the Under Secretary (PVA). Ministry 
of External Affairs i.e. the Respondent No.3 praying justice in this 
matter. The Regional Passport Officer, Guwahati i.e. Respondent 

No.4 vide his letter No.Pass/Gau/21/93 dated 16.03.2004 forwarded 
the said Representation to the Office of the Under Secretary (PVA), 
Ministry of External Affairs, Government of India, New Delhi i.e. 

the Respondent No.3. 

Photocopy of the Representation dated 

16.03.2004 and the forwarding letter 
No.Pass/Gau/21/93 dated 16.03.2004 issued by 
the Regional Passport Offlcer, Guwahati are 
annexed hereunto and marked as ANNEXURE-
E & El respectively. 

4.6) That your Applicant begs to state that the Respondent No.3 
vide his letter No.CDR-IT/560/3/2004 dated 15.04.2004 had rejected 
the Representation of the Applicant without stating any valid 
reasons. Being aggrieved by this the Applicant immediately on 
05.05.2004 again filed another Representation before the Under 
Secretary (PVA), Ministry of External Affairs, Government of India 
through proper channel which was forwarded by the Regional 
Passport Office, Guwahati on 05.05.2004. The Government of India, 
Ministry of External Affairs (CPV Division) published another 

/ 

Par- 
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Seniority list of Grade-WI (LDC) of the Central Passport 

Organisation as on 01.07.2005. In the aforesaid list the name of the 

Applicant was figured in Serial No.12. Another DPC Meeting was 
held on 05 * 10.2006 to consider the promotion of LDC Grade VII to 

the post of UDC Grade VI and the Respondent Authority vide their 

Office Memorandum No,CDR-111560/6t2006 dated 09.10.2006 
published the select list of Officials of Grade-WI (LDC) of the 

Cadre of Central Passport Grganisationlproved for officiating , 
promotion to Grade VI (UDC) of the Central Passport Organisation. 

However, in the said list also the Applicant name did not appeared. 

The Applicant immediately ified a Representation on 17.11.2006 
- 

before the Respondent No.3 throth proper channel praying for 
promotion to the post of Grade VI UDC with retrospective effect. 

The aforesaid Representation was forwarded by the Respondent 
No.4 vide its letter dated 17.11.2006. The Respondent No.2 vide his 
letter No.CDR-111560/6/2006 dated 0301.2007 informed the 
Applicant that her name was duly considered by the DPC held on 
05.10,2006. But her name was not recommended for promotion to 
the next Grade. Being aggrieved by this Applicant is compelled to 

approach this for seeking justice in this matter. 

Photocopy of the letter No.CDR-II/560/3/2004 
dated 15.04.2004 is annexed hereunto and 
marked as ANNEXURE-F. 

Photocopy of the Representation dated 
05.042004 and forwarding dated 05.05.2004 is 
annexed hereunto and marked as ANNEXURE-

G&G1. 

Photocopy of the Seniority list of Grade VII 

LDC as on 01.07.2005 is annexed hereunto and 

marked as ANNEXLJRE-H. 

Photocopy of Office Memorandum No.CDR- 

111560/6/2006 dated 09.10.2006 	is annexed 

hereunto and marked as ANNEXURE-L 

9; 
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Photocopy of the Representation dated 
17.11.2006 and forwarding dated 17.11.2006 is 

	2 
annexed hereunto and marked as ANNEXURE- 

J- &Jl. 

Photocopy of Letter No.CDR-111560/6/2006 
dated 03.01.2007 is annexed hereunto and 

marked as ANNEXURE-K. 

4.7) That your Applicant begs to state that she has already 

completed 14 years of service in the organisation without any 
blemish to her service career. The denial of legitimate promotion to 

the post of UDC is gross violation of Service Jurisprudence and 

Administrative Fair Play. 

4.8) That your Applicant begs to state that neither a disciplinaiy 

proceeding is cntemp1ated I peniing against her name nor any 

adverse entries has been recorded in her CR. But still her name was 

not considered for promotion to the post of UDC. 

4.9) That your Applicant submits that the action of the 

Respondents in considering the names of her juniors for promotion 
superseding her name is highly discriminatory, arbitrary, unjust, 
unfair, illegal and violation of the principles of natural justice and 

doctrine of equality. 

4.10) That your Applicant submits that due to the non-promotion to 

the post of UDC and also due to the promotions granted to her 
juniors, she is suffering from great humiliation and irreparable 

financial loss. As Such, it is a fit case where the Hon'ble Tribunal 

may interfere in this matter and also may be pleased to issue 

necessaly directions to the Respondents. 
4.11) That your Applicant submits the Respondents have acted with 
a inala-fide intention only to deprive the Applicant from her 

legitimate rights. 
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4.12) That your Applicant submits that the action of the 
	*94 

Respondents is highly illegal, improper, whimsical and also against 
	ct 

the service jurisprudence. 

4.13) That your Applicant submits that the Respondents have 
violated the Articles 14, 16 and 21 of the Constitution of India. 	 -4 

4.14) That your Applicant demanded justice and the same was 

denied to her by the Respondents. 

4.t) 	pc.an is ke 	aflr. 

5) GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that due to the above reasons narrated in detail the action 
of the Respondents is in prima facie illegal, mala fide, 

arbitrary and without jurisdiction. Hence, the Impugned Order 
No.CDR-111560/6/2006 dated 03.0 1.2007 issued by the Office 

of the Respondent No.2 is liable to be set aside and quashed 

5.2) For that although the Applicant's name appeared in the 
Seniority lists of LDC Grade VII issued by the Government 
of India, Ministry of External Affairs. However, she was not 
selected and considered for promotion to the post of UDC, 
whereas her junior officials i.e. Respondent No.5 to 9 were 
considered for promotion. Hence the impugned order 
No,CDR-111560/6/2006 dated 03.01.2007 issued by the Office 

of the Respondent NO.2 is liable to be set aside and quashed. 

5,3) For that, the Applicant has already completed 14 years of 
dedicated service, without any blemish in her service, but the 
Respondents have not granted her any single service benefit 
i.e. promotion or financial benefits under ACP Scheme. 
Hence the impugned Order No.CDR-11J560/6/2006, dated 

03.01.2007, issued by the Office of the Respondent No.2 is 
liable to be set aside and quashed. 
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5.4) For that, there is neither any disciplinary proceedings 
contemplated / pending against her name nor any adverse 
remark or entry in her CR has been communicated to her. Yet 
she has not been considered for promotion to the post of UDC 
which she is legally entitled to. Hence the impugned order 
No.CDR-111560/6/2006 dated 03.01.2007 issued by the Office 
of the Respondent No.2 is liable to be set aside and quashed. 

5.5) For that the Respondents have arbitrarily and mechanically 

rejected the  Applicant's Representations dated 16.03.2004 
and 17.11.2007. Hence the impugned order No.CDR-
111560/6/2006 dated 03.01,2007 issued by the Office of the 
Respondent No.2 is liable to be set aside and quashed. 

5.6) For that, non-consideration and inaction on the part of the 
Respondents in granting the Applicant promotion to the post 
of UDC is arbitramy. whimsical, uujust and bad in law, 

5.7) 	For that, granting the junior persons to higher posts by 

superseding 	the Applicant's claim is 	discrinunatory, 

favouritism and bas on the part of the Respondents. 

5.8) For that, being model employer the Respondents cannot act in 
a difThrential manner towards the Applicant, when the same 
benefit has been granted to similarly situated persons. 

5.9) 	For that, the Respondents ought to give the Applicant 
promotion with retrospective effect from the date of her 

juniors were promoted to the post of UDC. 

5.10) For that the Respondents have violated the Articles 14, 16 and 
21 if the Constitution of the India, 

IZJkI 
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5.11) For that in any view of the  matter the action of the 

Respondents are not sustainable in the eye of law as well as 

fact of this case. 

The Applicants crave leave of this Hon'ble Tribunal advance 

further grounds at the time of hearing of this instant application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the applicant except the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the Administrative Tribunal 

Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN 
ANY OTHER COURT: 

That the Applicant further declare that she has not filed any 
application, writ petition or suit in respect of the subject 
matter of the instant, application before any other court, 
authority, nor any such application, writ petition of suit is 

pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated 

above the applicant most respectfiully prayed 
that Your Lordship may be pleased to admit this 
application, call for the records of the case, 
issue notices to the Respondents as to why the 
relief and relieves sought for the applicant may 
not be granted and after hearing the parties may 
be pleased to direct the Respondents to give the 

following relieves. 

8,1) That the Hon'ble Tribunal may be pleased to direct the 
Respondents to consider the case of the Applicant for 
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promotion to the post of UDC AVI) with retrospective 

effect with all service and financial benefits from the 
date of her Juniors were promoted to the post of UDC 

Grade VI. 

8.2) To set aside and quashed the impugned letter No,CDR-
11/560/6/2006 dated 03.01.2007 issued by the 

Respondent No.2. 

8.3) To Pass any other relief or relieves to which the 
applicant may be entitled and as may be deem fit and 

proper by the Hon'ble Tribunal. 

8.4) To pay the cost of the application. 

9) INTERIM ORDER PRAYED FOL 

The humble Applicant most respectfully prays for an Interim 
Order before this Hon'ble Tribunal by directing the Respondents to 
reserved one post of UDC. Grade VI for the Applicant till disposal of 
this Original Application.. 

Application is filed through Advocate. 

Particulars of I.P.O.: 

I.P.O.No, 	53L1 

Date of Issue i 	L() C) t7 

Issued from (- 
Payable at 6m 	P C)' 

LIST OF ENCLOSURES: 

As stated above. 

Ver cation..... 

E 
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VERIFICATION 

I, Smti Annada Das, Wife of Late Maheswar Das, Lower Division 
Clerk, Regional Passport Office, Rani Bagan, Basistha Road, 3 d  Bye Lane, 

Guwahati-781 028. Assani do hereby solemnly verify and declare that the 

statements made in paragraph nos. 
are ITUC to my knowledge, those made in 

paragraph . are being matters of 
records are true to my information derived there from which I believe to be 
true and those made in paragraph 5 are true to my legal advice and rests are 
my humble submissions before this Hon'ble Tribunal. I have not 
suppressed any material facts. 

And I sign this verification on this the 	day of ,2007 
at Guwahati. 

	

JY?4 	tu(&e9- 'Mc 
DECLARANT 
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(IOVERNMJiN1' OF INDIA 

MINISTRY ()F FX IFRNIAJ, AIAII5 
REGIONAL PASSPORT OFFiCE 

,AfA10EXURE-_  

(Phone 	5401 01 Tek 
Grarn PASSEM, Guwahati 

Telex 0235 2312 

No. 	Nss/Gau/21/3 

iui 	rriwr, 	 • 

RAN! BAGAN, J3asistha Road, 
rra 

3rd Bye Lane, Guwahati-78I028. 

• 	19 

Srnt. Anna4o floo is herny ap !v ointo.r,  88 LOwer t)tvi.iøn 
Clerk in Ihe 1 oi.nal Poosport •ffire, auwiahati vido Plinistry's 
erder tin. V.IV /7/207/93 dated 4th nevamer,193 in the gnale of 
,y of J. 	 pluo other 	'i': usual allowances 
a'lmi88tIle to the Central government Emp 1myfNen stationed at chjwa-
hati on the followinw tomo 8nr conditions .. 

The apo.1ntment, to purely tomoorery and may be terminated at any 
time y a vcnth'o netioo given by either side, Viz, the apointoe or 
the avr'aintlng authority however, . orv's the riht of torminoti.n 
the s 

 ' 

forvine s of the an.intee forthwith or hefore, the exiry of the 
atijiated priod of n o tillp by making payment to her of a sum e-
uiv]'nt to the may and mllOwsnce8 for the neriod of notice of the 
unex!Od cirtion thc,rof  

Slut should he raperer' to serve in any of the passoort offics/ 
oassrert 1~ E mi g ration effics already o-enee1 or to be ooened in fu-
ture to which he may be posterl at any timi s signed bonr to this 
effnct sheitid be furnished by him en his onrcintment. 

31, She will be fevornei by the C'tral pa9riart and Fmi g r zi tion erg- 
anisation (initial constitution anr maintenance ) rhilps- 1 95 1)  

and other service rulec and orders apiioahIe to Centr.i Oevrnnient 
srrvants And in force tim" to time. 

A. tI'r Initial pay In the scale will be fixd under the ndrmoi. rules. 
For r.wose of fixation of pay seniority and pens ion his services 
from the date of arr.oirtment in this erganisatlen alone will count, 

5. Her apnointment mg will be further subject to :- 

Productien of a certificate of fitness from the competent mrndi-
cal outheity. 

Takine of an eath of, the OMnnr/f41 - hf;I1jnc a to the on-
t!tifl of lrV.iOb, 	 .• 	 'f' 	 •.' 	 , 

. redction of the folle%n rrl n 1 	rtJ.f itr ( whr'r' those 
not hc'an p ro.1iice airraily nt 1,h- e 	i 	tntr ) 

() neqreo/ r)ipinmas / c'rtjLfioatrs of F'Iiitienal aricl other teoh , tl_ 
ci 9ualifjc',tjan. 

() Ch rFlct' r certlf ice t' 	I n p rncr1b' form (Annoxure_jI ) duly Ott- 
o str ni by s r'istri t MAistrste or sub- i310.91enal lga q lstratm or thel r 
SUP)C3. r1offt officers. 

(c) Cr..rtificto of aqo. 

ATTESTED 

M05L  
ADVOCATE 



_-:1- 
11Tr 

0 	 1rr rrrzi 

1T qT'T 	TTthTT 
GOVERNMENT OF INDIA 

MINISTRY OF EXTERNAL AFFAIRS 

REGIONAL PASSPORT OFFICE 
(Phoae: 	9xx 50i01 

Tele - 
tOrain : PASSIIM, Ouwahati 

Telex : 0235 2312 

No. 

•:juft ZIPTUT, OVS3  
RANI BAGAN, Baslitha Road, 

3rd Bye Lane, Guwahati78 1028. 

...p.eo 2 	....eob 

. She will be in pr.bati.n for a peri.d if two years. 

7. Her senei.rlty in the Central passpart L Emigrati.n •ranisat1.n 
will ceunt from the date if his repert for duty at Reqi.nal Pass-
pert .ffice, auwahati. 

A. Her character and antecedents will Ike verified thr.uh the p.lice, 
It any adverse rep.rt is received, her services will be liable to 
terminati.n. 

.4 / ,_SS 	
!tei.nal Psep.rt Officer, 
?tei.nal PAsep.rt Offioo 

I 	I 	-'- 	t*wahat1. 
1 	) 

Cøpyti *- 

Smt, Annada Das, W/O Late Sh. Maheshwar Das , cO Passport 
•ffice, Aniahat1. 

Centreller if Acc.unt , Ministry if Eotternal Affairs, avt. if 
India, New Delhi. 

Uneier secretary, (rvA), Ministry if External Affairs, New Delhi. 

L 

Re,ienai:'aOpert Officer, 
!egi.nal Pasepert Office 

Guwahati, 

ATTESTED 

4DVOCAT 



ANNEXURE"M B 
0O2  No. CI)R1T/583/  

7 	

Hfl1St 	of 	
A[faS 

.PV Di.ViS jOU 

. 	

CADH.E cE1i.1 1 

New Delhi.. the 17th MarCh, 2003. 

OF 

So b : &rL C ~EN' 
of 

The 	eniOt 	
off .c in]. in Grade VII (LDC 

	of 

(l,trn1 
pS.)Ot 	

as on 03.03 
S 	

.2003 is eic10se 

This may be c i.r uiated to 	
0 ffic lals 

lTac Lual error, 	if any , iiaY be 	
to the notice of the 

 J. s t r y 	w I Lii I n 

Off 	

rep r e s e ut at I on s w lii be 

enLerL1t 	after the saI perlo 

Under Secrett'Y (pVi\) 

Enc 	bQY. 

J. 



ii 

n 
91 
?ll 

eu 
eli 
eu 
eu 
en 
C 
'S 
e11 

;en W. Ii. 	. '.''"''' 

;en 22.00. 	973 2'1.06.1994 

en 10.07. 	910 1.1.. 07.1.994 

eii 24.03. 	.91:3 11.0/. 1 99 4  

:.;e n 1) .1. 	. 01. .. 960 1 4 . 0'! . 1 9 94 

Geui 10.07. 	.912 01 .00.1.994 

Geui 10.0549'12 13.09.1994 

Gen 24.05,960 06.10.1991 

Gen 31.05. 	.96i 26.12.1 991 

Gen 3005. .960 06,. 10.1.994 

Gen 12.01.960 06.10.1994 

Get' 01.04. 1 960 06.1.0.199 4  

Geui 31.05..96/ 06.10.199 4  

Gen 13.05.1960 06.10.1994 

Geui 21104. 	,967 06.10.199 4  

Gen 31.03. t960 06. 10. 1994 

Geut 10.05. 19611 06.10. 1.994 

29.05.196(1 06.10.1994 Geui 
Gen 13.05.1960 06.10.199' 

Gen 1.3.051967 06.10.199' 

Gen 01.06.1961 06.10. 199d 

Ccii 03.1)5.1960 06.1.0.1.99 

Geut 24.02.1961) 06.1.0.1.99' 

Geui 20.05.1960 06.1.0.1.99 

(;en 31.. 05.1.969 09.01.1.99 

Geti 21.05.1.961 06.10.199 

Geti 25.1)5. ).960 06. 1.0.1.99 

Geui 01.05.1.96'! (16. 	1.1) .199 

(ii :n .05. (.96'! 01. 10. (99 

29.1)1) 1961. 
0'3 .9i3 

06.01 957 
23.03. 960 
15.1OJ. .961. 
03.0.. 960 
i.o.iL 95) 
20.1(3.962 
31.. 1.. 9411 
04.07.. 945 
15.07.L 940 
13.06. 955 
12.03. 964 
01.02. .955 
04.09. 966 
01.09. 9611 

1.2.01.1.901 
ill. 10,19H   4 
10 .06. 1.9115 
l.! .06.1.905 
1.4 .06. 1.905 
01 .05 :1906 
02.05. 1906 
1.3.1.0. 1906 
25.02, 1,90'! 
1.1.03.1.901 
20.00. 190'/ 
27 .1.0.1900 
15. 09. 1.909 
26.04 .1993 
06.10. 1993 
1.5.11.192 

12. 0'! .1.904 	.: 
1n.10.1.904 	1' 
10.06,1905 	1 
17.06.1985 	1 
14.06.1985 	1 
01.05.1906 	1. 
02.05.1986 	1. 
13.10.1996 	1 
25.02.1.90's 	I 
17.03.1911' 	1 
20.00.1981 
27.10.1900 
15.09.1989 
2604.1993 
06.10:1993 
15. 11 .1.993 ----- 
2'! .06.1994 
27 .06; 1.994 
11.07.1394 
1.1.0'!. 1.994 
1.4.0'!. .1,991 
01.00. 1994 
13 .09. 1 994 
06. 1.0. 1994 
26.12.192 4  
(16.1.0. 1994 
06.10.199 4  
06. 10.1.994 
06.10.1.994 
06.1.0.1.99 4  
06.10. 1994 
06.10.199 4  
06.1.0.1.994 
06.10.12 94  
06.10.1.99 4  
06.10.1.99 4  

1 	06,10.1.99 4  

I 	06.10.1.99 4  

4 	06.1,0.1.991 

4 	06.1.0.199 4  

5 	09.01.1.995 
4 	06.10.199 4  

4 	0610.199 4  
4 	06.10.199 4  
4 	06.1.0.1.99 4  

1.10.1900' 
'1 . 1.0. 1.90 0 
1. .'Oi. .1,994 
1.01.1994 
1.01 .1994 
1 . 01 . 1994 
1.01.1994 
.1. 01. 1994 
.1.01.5.994 
Li. .01.. 1994 
11.01.1994 
(.1.01.1994 
.1. 1 . 01. 1991 
l'eiftporarY 
Temporary 
17. 10. 2001 

11.10.2001 
17 . 10.2001 
11. .1.0.2001. 
11 . .1.0. 2.001 
11 . 10. 2001. 
17.10.2001 
17 . 10. 20(11 
11 .10. 2001 
17.10.2001 
11 .1.0.2001. 

.1.0.2001 
17 . 1.0. 2001 
11,10   . 2001 
11 . 1.0 . 2001 
11 . 10. 2001 
11 . 10.200: 
17 . 1.0. 2001 
17. 10 . 200 
1'7.10.?00 
3.1.10.200 

17. 1.0. 200 
17 . 10. 200 
11. 10.200 
1.'?. 10.200    
1! . 10.200 
1', . 10. 20C 
1'! . 10. 20( 
1'! .10. 20( 

l31'1. 
COG 
CuE 
MUlt' 
Pt III) 
SRI 
J AL 
I3SP. 
131..? 
AOl) ... 
J PR 
KOL 
All D 
JAb 
LKO 
GU1 
131'JC1'' 
I3NG 
BNG 
B NG 
GIJW 
BNG 
C iii) 
COC 
DEL 
'I'VM 
TVM 
'LtVM 
'1' VM 
COC 
COC 
'I'VM 

I COC 
I. 	3'VM 
1. 	'i'VM 
1 COC 
1. 	PANA 

1 	lci) 
.1 	COG' 
1 R7,D 
 K?D 

1 	1D 
(1. 	TVM 
11 	RZ1) 
)i 	'I'VM 

531. 
No. 

	

t 	
GOVERNMENT OF INDI!'

AFFAIRS 

0 	4INj:STRY OF EXTERN!L 

	

I 	
CPV DIVISION 

--- -- -- 

CAe -  Da(:e 	Da(:e of 	1)ae of regular Post 	Present 
I:  

	

gory 	0 C 	3ppOl Ii (l(: appointment t:o hei.d 	S 	t: ion 

13i rth 	in Govt 	the present 	substan 

	

Service 	yca(le 	 Livei.y 

_-- 	-. 

1 . Shr.i. 	• Rav.i. 	ic 	(jwani. Ge 

 S hi: I 	K 	53 	0. 	N air C, e 

 Shri. 	P 	M 	Raelide.ral1 GE 

 Suit: 	S V 	7gade GE 

 Shr.i. 	Rajesli C 	Kamdar GE 

 Shi:i 	(;hulam 	P,asooi. 	I3aba G 

Shri. 	Ra',j 	I(uinai: G 

Shri S C Iiehera C, 

 Sh.ri. 	5; 	5; 	'('omar 

 5Th r 3. 	P 	.1 a cola G 

ii. Shr3. S S Sheoran C, 

 Shri. 	S N Shee C, 

 ShLI. 	liar.1 	Ofl S 

 Shri. 	ShishU 	Pal. X 

j5. Shri Vinoci Kumar Saxetla C 

Kum N G (isha C 

Shri. 	K RajeeV 	Anatid 
1 

• Ruin 	K 	S 	Vatil. 

72 1. 	S hr I J\tn al. C j4  
RE9l 'illi1  

, 	'.')3 Rum Sadhna Shwkla 

ft SrnL 	Seena 	U1).aS 

25. Suit 	V )\nitha 

Shr3. 	53 	S 	Aj.i.th 	Kuinal: 

'N,,2'l . Shri. 	'I' 	Narayaafl 	Pot:t..i. 

2- 8 •  Suit 	V 	Reina 

I 	...29. Shr.i 	Sharnji 	13, Sinqil 

31.. Shri. 	S 	Ajitil 	<ulnar 

 SnL 	S 	S 	Beerla 

 Suit 	Ani. 	Shibu. 

 Suit 	S Usha 	Kutnati Atuma 

 Shri. 	A 	0. 	ParmesWarall 

:36 . 5nL 	Sohha 	Aj i ykuina .r 

31. smt 	C 	iJmadevl. 

30. Suit 	Sal. :i 	Ma t : hel.15 

 Ms Shibu John 
 Shr.i. 	Satitosh 	K 	K VeLt ii. 

 Shri. 	V 	Ajish 	ijabu 

 Shri. 	ic 	K 	Ashokarl 

4:3. Sint 	U 	S 	Geet:ila 	Kumari. 

44. SiuL 	K 	I 	tllia 	Rutna r 3. 

Ii. 53h'i 	14 	('I 	lle,:I:".Ii 

A1TESI t[ 
.. 	. 

ADVOCATE 

_,jJ 



/ 
/ 	

MiflistrvofFxterT1 AffAj,rs

M1EX1JRE.II,C (Cadre Cell-TI) 	JI- 

..... b 	
New Delhi, the 01st March. 2004 

MEMORANDUM 

r-vii (LDC) .S 	1 pass 	nisat !. 4Qpved 
(UDc) 

Orqanisation 

A • DPC meetjna to consider promotion of LDCs (Grade-yli.) 
to the post of tJDC (Grade-VI) was held on  
following officials of Grade-Vu (LDC) of th 	of Central Passpost Organjsatjo 	 e

have been approved for InclusIon in the Select List for promotion in Officiating capacity to Grade- vi (UDC) of the CPO. 

NAME cATEGORY 	 .2 
Rum X A T V Jyoth'i 	Gen -2 	Rum N G Usha ' 	Geri 3 	Shri K Rajeev Anand I 	Gen Kuni K S. Vani. 	- 	Gen 
Shri, Amal C Biswa' 	Gen 6 	Shri P R Krishnan 	Gen N.7 	
Rum Sadhna Shukia 	Geri 8 	Smt Seena Ullas 	Gen 9 	Smt VAnjtha 	Gen 10 Shrj, S S Auth Kumar 	Gen 

j 11 Shrj T Narayanan Pottj Gen 
12 Smt V Rema 	Gen 

4 	 43 Shrj Shamjj B Singh 	Gen 14 Smt H P Ambikamoj 	Gen 
15 Shrj A Balasubramanjan ST 
16 Shrj R N Sethj 	SC \ 	17 Shri Sunil Kumar Prasad Sc 
18 Shrj Surender Kumar 	SC 
19 Shrj P T Ramesan 	SC 
20 Shrj 'Roop Chand Raigar Sc 
21 Shri Veer Singh 	SC 22 Shrj Ram Pulan Harijan SC 

The above is only a Select List. The inclusion of the 
name of any official, in the Select List will not confer upon 
him/her the right to claim promotion from any particular date. 
Actual date of promotion will not, however, affect the 
inter_se_seniority Of the officials included in the select 
list. Orders for actual promotion will be issued separately. 

 

Cont'd ..........2. 

ATTESTED 

AWt- 
ADVOCAT9 



0m.TII560i:,,7004 -8- Governniejit Of lndj.a 	 * 7 	
try °fxfprn 	irs 

4NNEXU 	b 
New Delhi the 04th March 2004 

OP E j 

The fo.l.lowjnq Offjj8 of Grade vI (LDC) of the Cadre of the Central Passport Organjj011 	
whose names have beej Included in the select ljt issued by Memorandum No. CDRII/S6O,317004 

dated 01.032004 are promoted to Officiate in 
Gtade_ v 

(UDC) of the Centraj Pasp0. Organjsaj0 with effect 
aajn5 eaöh 
from 26.022004 at the Stati 	

of their Posting mentioned 
S.No 	Name 	

Preseflt Post1n 	ç 	i IK 
2 	um X A T V 	

) 
Kum N G (Jsi)a 	 Bangalore  

¼ 
3 	Sh 	 Bangaloreri K Raieev Anajd 	BangaJo 4 	Kum K S Vanj  "-5 	Shrj Ama,l C Biwas 	Bangalore 

 6 	
Sun P R Krislinan  7 	Rum Sadhna Shukia 	Bangalore  

8Smt Seena Uii 9 	Smt V Anjtjia 	 COchIi-i
Delhi 10 Shri S S A iithiKumar 

nia 	
Trivatidrum 1 Shnj T Narayaiii Potj 	Trivandruni 12 Smt V fle  13 	 Trivandrum Shni Shamli B ingl 	Trjvatidrin 14 Smt H P Ambjkamo1 	Coch 

	

15 S hr j A llalasuJ)tamaflj 	Trivandrijm 16 Shni R N Sethj  
17 Shni 	 Bhuhanes;war 

Sunfl Kumr Prasad Patna 
Shri Surender Kumar 	Chandjgarh 19 Shtj P T Ramegthj  20 Shri Roop Chand Raigar 	

COcli
Jaipj 

in 
21 Shrj Veer Sing)  22 	Shrj 	 De.lJj am Pujan Harjj11 	Lucknow 

2. 	
The offjcjais who were on leave on 25.022004811] be given Promotj0 	

from the date they reporte(1 back for duty. The actual date 	of 	promotjo 	wij..l 	
affect 

inter_se_seniority of the Officials. 
	

not, 	however.  

The JPO/po J3anaalore Guwaliati 	ChaI)cjjgarh Cochii\ Delhi. Tnivandi.um 
 Blitlbaliesliwar. Patna . Jaipir & Lu c know 

All 
RPQp05 - for infornatioii 3 	The COA. 

MBA. Akbar Bha%q11 New Delhi 
0ffjcers concerned throuph their RPO/PQ 
A0 (PV.TV) APO (Inspec0J1) and PRO (VIgil) MEA 
Persoiiai file of officers concerned 
Office Order Reajste r.  
Spare copy. 

ATTESI D 

/- 
#SDVOCATR 



L4 

- 

The lder Secretary (Pv 

'l\'linistry of External Affairs 
(ovcrn nien t of India 
i'atiala ilouse, Anncxc. 	 - 

New l)eihi. Di(e-J 6-O3-2()O4. 

'Fhrough Proper Chaiiiel 	 / 
Sul)jcc( : l'raycr for Seeking Jus(ice for (he Promotion to jjPJht' Post of (I  DC. 
Ref 	Ministry's order No.Ci)R-11/560/3/2004 l)a(e-O (-03-2004. 

Sir, 
Most FCS pecti ii Ily I beg to 1)1:1cc (he folowiii g for your kind consideration a 11(1 

syni pa I hc(ic orders. 

I. That Sit, I. am serving as Ll)C in (lie Regiotitil 	I'assport Office, Gusvalia(i 
w.e.f. 15-I I-I 993 with (he cut icr sn(isf:icl lou 	to my superiors and no ndversc 
reitiark has ever been communicate to tue from my olTice. 

2. That Sir, my position in the gradatioh list as published by the ,pinis1ry vide 
their letter No.CDR-IJ/53213/2002 J)ate-J 7-03-2003 is at: serial No-16. 

3. That Sir, surprisingly it has come to my notice from the Ministry order 
in en (ione(l in the reference above (hat my Jim n br Ll)C (Serial No. I 	to 1 4) 
tin in ely 
1)Kuni X A 'I' V Jyothi Vl II) Sun( Scena IJilas 
II) Kuin N G Usha IX) Smt V Anillia 
III) Sb ri K Raj ccv Anit iid X) Sb i•i S S Aj ith Kuttia r 
l\') I(uiii ls S Vaiii Xl) Shri 'I Narayannii Po(ti 
\') Sit ii i\iiiai (2 iiiswns XII) Sin ( \' Reuia 
V I) Sit ri P R Krish nan Xlii) Shri A lialasubra nut Ii bit n 
VII) Ku ni Sadhna Slut kia l.X1) Siut t M I' A mbiluu inol 

Ii ave hecut promoted to the posi of U l)C by passing Illy posit ion 

4. 	'I'lia( Sir, (lie reason (or deletion of my utaiuic iii (he jirOiiiOtiOii list has caused 
ucseui (in cii ( and I Ii ave been coin pehletl In request you kindly to 
verify the matter/list of proniot ecs in (he gradatioii list 1111(1 pass appropriate 
i) rdcrs p roitu ntiuu g inc for (lie post of U l)C giving ret rospel Ic effect for (lie act. 
Olwliirh I shall remain grate full to your honour. 

Voll us l?:uitli (lilly 
Ab 

~ ) c 

L'D') 
(MRS ANNAI)A I)AS) LI)C 

I(cgioui :11 l'assport office 
( iivaliaIi. 

ATTESTED 

ADY0CATfi  

a 



-SD -- in 
COVE'RNMEN[ OFItNDIA 

MINIS FRY OF EXTERNAL AFFAIRS 
/ 	 REGIONAL PASSPORT OFFICE, CUWAHATI 

/ 	 PHONE NO-2260 101, 2264841. 	 RANI BAGAN J 	FAX NO ##-2260101 	 BASISTIIA ROAD 
/ 	 CRAM #/ffl-PASSEM 	 3111) BYE LANE, GUWAHATI-28 

Pass/Gau/21/93 	 Date-1603-2004 

To 
The Under Secretary (PVA) 
Ministry of l!xtern a! Affairs 
Govcrii meut of india, 
Patiala House, Annex 
New Delhi. 

Sir 
I am to forward herewith a representation received from Suit Aitnada 1)as 

LDC. Datcd-16-03-2004 of this Office which is self-explanatory and request you to 
please look in to her grievance for disposal at an early (late. 

Yours faithfully 

(P. MALAKAR) 
HEC1ONAL PASSPORT OFFICER 

GUWAHATI 

ATTESTED 

ADVOCATB 



- 

p 
40 	D1 - I. fh( '3/ 200 t 

UListry of Etc:iia.l n 	 ANNEXURI'MIF CPV Diviiofl 	.----- 
(CADRE CELL- Il) 

New Dei.hi, the 15th April, 2004. 

The Passport Officer 
'\ 	(4uwhati. 

Sub kJPQ'—  QPQ--- 
CASE Ot 	 . 

Pleas.e 	refer 	to 	your 	letter 	No. 
pass/Gau/21193 dated 16.03.2004 forwarding therewitrh 
the representation of Snit Ananda Das, LDC regarding 
his promotion to gracle-VI .(UDC) in CPO. 

In this connection, it is clarified that th / 
name of Suit Ananda Das was duly considered b,the DPC '- 

Suit Das for promotion to.. th post o3 UDC 

Suit Anarida Das , LDC may pleat;e be informed 
accordingly. 

(RAVI SHANKAR) 
Under Secretary (PV) 

r 

ATTESTED 

/ 
ADVOCATB 



lo 
The Under secrefill .y (l'\'A) 

/ 	1\liiuistr3' of External Affairs, 	 ANNEX LJR: / 2 	
Govt of llI(lia, 
Pa liahi I louse, Au !1CXC 
Nctt' 

l)ellii. 	 l)a(cd (lie 5 May, 04 

l'li tough j)ioper Cli:iniiel 

Subject:- Prayer for promotion to the post of UDC (Grade -VJ) 
Ref 	:- Your order No-Cl)R-J 1/560/3/2004 I)a(cd-J 5-04-2004. 

Sir, 

With reference to your letter nm cited above, 1 beg to lay before you the 
(ollowiug few hues for favour of YOUr kind couisideratioti and necessary action 
please. 

I lint sir, I have joine(I this orgauiisation on 15 - I ( - (993 as Ll)C at Regional 
I'nssport 0(11cc, Ciuwaliati and Serving there to (lie best satisfaction Of my 
Superiors and with (lie legitimate expectutioti that I will get lIl01110tkfl to the iiext 
higher glI(1e in due course. 

That sir, iiiy name has been ulhilleated iii the Seuuioiity list of grade VII 
IMC) a( SI. No -  (6 ()uh)hished on 03-03-2003. (copy of seniority list encl)sed). 

That Sir, to my titter surprise my juniors appea ted at Si. No. 17 to 30, in 
the seniorit list had been given promotion to the post of U.D.C. superseding lii)' 
1)OSitiui. 

Jhial Sir, against (lie above order of pi -otnotion, I have made a 
i -c pu -esen tot ion on 16-03-04 highl igh (in g my g ries'a ii ces. 

lit :u t Sir, imiy S8 i(l rep t•eSen (a (iou I)a led 16-03-2004 was (U ined towut 
st m•a igh t way vide order dii (c(l 15 -04 -2004 on (lie plea I ha I 1) PC d hi not approve my 
inline. 

Ihiat Sir, as per iiiy iuifoiiiiiitio,i iiei(her It discidiuuary procec(IiuIg is 
couitcimi pin te(h/petld lug against me nor ally 8(1 verse cu( lies recorded in lii)' C. IL 
were coin iii un icated to 111e.1\1y p rayer was rejected wit hon t ati' valid reason. 

I, lie re b re, once agai ii Ii 11111 1)1)' req nest you to ki uid I) consider iuiy case lo r 
promotion to (lie post of U.I).C. with retrospective effect i.e. forimi (lie ulate of iii 
a hove IUCH tioned jim uuiors were p toni muted. 

A tid for which act of yours kindness, I shall ieniai it ever pin. 

\'otiis bit Ii Fully 

(MRS A lAS) Ll)C 
Regiotmal l'osspo it ( ) (lice, G tiwahi:it i. 

ATTESTED 

mla~ 
ADVOCATE 

4" 



ANNEXUR O am F INDIA Ji 	 MINIS I RY OF EX I ERNAL AFFAIRS 
flEGiONAI PASSPORT OFFICE,.CUWAI1AI'I 

I'IIONE NO-2260101, 2264841.  
FAX NO # 	 RANI IJAGAN11-2260101  
GRAM 111ffl- llASlSTfj, ROAfl 

	

I'AsSJj 	
3 k " BYE LANE, CUWAHA1'128 

No=l'ass/Ga uI 	
l)a te-O5-5-2(H)4 

To 
The Under Secretary (PVA) 
M in ist i' of Externf Affairs, 
(o'L of,  I II(Iia, 
Pa ía Ia I I onse, An nexe 
New I)elhi 

Sir, 

A reI)reseI11I1iii received fioni Suit. A!Illa(Ja Uas, L1)C Dated 05-05-2004 of 
this office for her promofjn to the post of tJl)C, which is self exphina(ory is 
forwarded for kind (lisposal. 

\'oiirs Lii(Iit'iilly 

ct 
(P. MALAKAI() 

Regional IlSSI)ori Officer, 
(u'aIiati. 

.1 2 
/7 

() 	 2 

(f )/C 9 

ATTESTED 

4DVOCAT 
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I  ANNEXUREZH 
GOVER1-1MIj7p OF INDiA 

MINISTRy OF EXTERNAL AFFAIRS I (CPV DIVISION) 

SENIORITy LIST OF GRAI)E-VII 	(LOC) OF THE CENTRM PASSpQIT ORGANISATION 
AS ON 01.07.2005 
-' 

S. 
No. NAME 

Cate- Date Date of Date of regular Post Pre gory of appointmeit appointment to 	held Stati Birth in Govt the present substa-' 
---- Service 	- -- grade --- tively 	•. 

 
 

Shrj 
s t 

P H Rajenderan 
S V Zagade 

Gem 06.01.1957 10.06-1905  10.06.1905 11,01,1994 C!I 
 Shri Rajesh C Kamdar 

Gem 
Gem 

23.03.1960 17.06.1905 17.06.1905 11.01.1994 MU 
 Shrj Ghulam Rasool Baba Cen 

15,10.1961 
03.05.1960 

14.06.1985 14.06.1985 11.01,1994 AHE 
 Shri S C 'Behera Gemi 

02.07,1979 01.05,1996 11.01,1994 SRI 
6. '  Shri P Jacob 

28,10,1962 13.10.1986 13.10,1986 11.01.1994 BSF 
 Shri S S Sheoran 

Gem 04.07,1945 17.03.1987 17.03.1987 11.01,1994 AflE 
 Shri S N Shee 

Gen 15.07,1949 20.08,1987 28.08,1987 11.01,1994 Jr. 
 Shri Shishu Pal 

Gem 13.06,1955 27.3.0,1989 27,10,1989 11.01 .1994 ROI 
 Smt. Savjta Cosain 

Gen 01.02.1955 26.04.1993 26.04.1993 Temporary JAI 	- 

11 Shri Vinod Kumar Saxena 
Gem 
Gen 

25.06,1970 
04.09,1966 

04.06.1993 04.06 	1993 17.10,2001 LK( 
Smt, Ananda Das Gem 01.09,1968 

06.10,1993 06.10,3.993 Temporary LKC 
13. ShriV Ajish Babu Cen 31.05.1969 

1.5.11.1993 15.11.1993 17.10.2001. GU 
14. Shri K K Ashokan Gem 27.05,1967 

09.01.1995 09.01:'195 17.10.061 KZC 
15. Smt C S GeeLha Kumari Cen 25,05,1968 

06.10.1994 
06.10,1994 

06.10.1.994 1710,2001 KZC 
16. Smt K T Usha Kumarj Gem 01.05.1967 03.12A996 

06.10,1994 17.10.2001 TV 
17. Shr, H N Bertin Gem 31.05.1967 06.10.1994 

03.12.1996 17.10,2001 KZC 
18. Shri R S Mura,1,i Germ 25.01,1969 06.10.1994 

06.10.1994 1.7.3.0,2001 TV 
19. Srnt nie Alex Gem 14.05.1967 06.10,1.994 

06,10,1994 
06.10.1994 

17.102001 TVt 
20. Shri Sathesh K Koothil Gem 25.05.1967 06.10.1994 06,10.1994 

17,10,2001 Coc 
21. Smt P Mini Paul Cemi 13.05.1967 06.1.0.1994 06.10,1994 

17.10,2001 
1'7.10,2001 

KZIJ 
 
 

SmL 
Shr.i. 

K Jijy ,en 30.05.1968 06.10,1994 06.10.1994 1'1.10,2001 
COC 
KZD 

 Smt 
N Aji.ldas en 16.12.1967 09.01..1gg 09.01.1995 17.10.2001 lc7.D 

 SmL 
P A Remadevi Gem 01.06,1969 06.10.1994 06,10.1994 17.10.2001 KZD 

 Smt 
B Rajalekshmy 
Omana 

Gem 10.05.1965 06.1.0.1994 06.10,1994 17.10.2001' COC 
 Shrj 

Pradeep 
P Mohamari 

Germ 15.01.1.960 06.10.1.994 06,1.0.1994 11.10,2001 COC 
28: Snmt Reeja Vellittayil 

Gem 
Gem 

15.05.19691001 
01.06.1969 

1995 10.01.1995 17.10,2001 KZD 
 Shri. K M Venugopal ' Gem 20.05.1969 

03.1.2,1996 03.12.1.996 17.10.2001 KZD 
 Smt 0 K Pankaja Gem 24.05.1967 

05.06.1995 
09.01.1.995 

05.06.1995 17.10.2001 KZD 
31.' Smt: Surmu Keener Paul Gem 24.05,1.967 	• 06.10.1994 

09.01.1995 
06.1.0.1994 

1.7,10.2001 KZD 
 Shri. P K I3abu Gem 22.03.1967 	.05.1.2.1996 05.1Z.1996 

11.10,2001 
17.10,2001 	- 

COC 
 SmL P Solie Gem 24.05.1968 06.10,1994 06.10.1994 17.10.2001 

KZD 
TVM  Shri Rajeev Saxema Gem 15.10.1970 06.10.1994 06.10.1994 1:7.10.2001 LKO  Shri. N K Mohanachandra Gem 20,10,1960 06.10.1994 06.10.1994 17.10.2001 	- TVM  Smt P Reena Gem 22.10.1967 06.10.1994 06.10.1994 17.10.2001 KZD  Smt K Sheeba Gem 29.05.1968 01.06.1995 01.06.1995 17.10.2001 KZI)  SmL K 	B:i,rmdu Con 30,05.1968 09.01.1995 09.01....995 

, 

17 .10,2001 KD  SmL Daisy Paulose 
1  . 	Germ 1.0.05.1.967 06.1.0.1994 06.10.1994 17.10.2001. COC  Set A S Latha Gem 20.05,1967 06.10.1,994 06.1.0.1994 1.7.10.2001 COO 4.1.. Smt Renma l3abu Germ 03.05.1968 1.0.10,1.994 1.0.10.1994 17.1.0.2001 C®C  Set A Vijay Kumari Gem 1.1.05.1.960 06.10.1994 06.10.1994 1.7.10.200]. TVM  SjnL A R K Reina Germ 12.09,1967 29.05.1,995 29.05.1995 17.10.2001 KZD  Smnt S Jasmine Gem 30.05,1960 06.1.0.1.994 06.1.0.1.994 11.10.2001 IVM 

ATTEST-ED 

ADVOCATE 
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ANNEXUREMNi 
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•NPlii 

Sob jeci: Select List of ofliciils of Grade-VU (LDC) of the cadre of Ccniral Passport Organi.catjon approve(l for officiaUug promotiwi to 
Cradc-VI (UDC) of the Central Passport Organisaijoji. 

A 1PC meeting to consider pron)otjoi1 of LDCs (Grade-VU) to the post of UDC (Gradc-V) was held on 5.10.2006. The following ofiieials of Cradc-\JI (LDC) of the cadre of Cenral Pa.sspost Organisa(jou live been approved: for inclnsioii in the Select List for PA -onlolioii in (')ffldting capacity to Grade-VI (U'DC) of the CPO. 

JS. Name 
N o. ' Cateçôry 

st. 	s V 2;gacle 	' 	. -----.. —1 
.2. Shri V K Saxen Gen 

Cen 	(To be P.1- 0111a -Led only 
after coirP1.Ljfl of th 

3. Shri V Aji:h l3abu 
period of 	enal't:y) 

3, 	/ .___•,_ Kl 	hokn - 	Gen --.--------_, 
cn 

\'.\.

'- 6.7 rnt. 	K T Usha' I('Lunarj 
'. 7. Shrj M - N' Be-Ljn Gen 

--------_ 
G' 

? 
10 . Shri Sathesli K. Koothjl 

 11 . Sint. "'1in:i. 	Paul 
 Sint. 	K Jijy Ge 

 S1r± N Ajildas Gn 

 Smt. P A Remadev 
Gen 

 Smt 	!3 -- 1, —Z~ 	lily 
Gen 

Olnana PraC1CC, 
Gri 

1/ . Shrj 	E 	Ol'1dI1ELi 

lPoeJaJq1]3HJ3 
11 Ve:nicopj -- I 

C4en 20. Sail:. 	o 	K 
:Keey:i-  

Gen 

I ' . ,)tç 	'hu 

ATTESTED 

AW&L 
4DVO CATS 

ki 



I 

23. 	
Smt. 	P 	So1±'. 	- 	. 

Jajeev Sa:n.a Gen 

2 ,3 	N K MohanachEtfld) 

( 	26. 	Siit. 	P Peeria 

27. 	Smt. K Sheeba 

...... 
............ 

Snt. 	A. S Laha 'cn 

SmI:.. 	Rema Bab.t 

SmL.A Viay Kwl1aE. Gen 

Smt. A R K Rema 

J4 	Lmt 	S 	Jasini.fl( Cc3\ 

Suit. M l3indu 
Gen 

Sut. 	C P Suhasini C4cn 

/(nLzeinaaty 

--. . 	 . 
Th.t 	Junni S lthraham Gen 

Shri P Venugopalan 

4L. 	Srnt. 	K V Kochuj:ani Gen. 

Sh:i V J Jacob 
Gen 

Smt. 	M K A ii -it.tlia KurnarL Sen 

Smt. K R Sheeba Gn. 

1 	. 	Shri T K itmaclasan 

46. 	Smt. 	B 	Soma..se11iaYa1, -. 
47 . S!flt.LGSa1i1aJa 

 

Smt. 	C Jacras:ee 

!2 • 	Suit. 	Baby 	S  
thflhi 

Ff 

• 	S 
 

:ib'.1 	'e:m (• 

. i.......... .... ... 

........... 

	

..................................... 	

- V 	Sohh:iun 	•- •• 

59. 	St. 	P 	j Gn. 

E..t. 	Neena Jo 

rn. 	heb 	P'qh . 

63 	3:riCnU tSJlltt 	n 

o 	S_i 	1111 	I 

1 	 ( 	I 

6 	1 	 L 	hi 

67 . 	i 	C• 

68. 	 rnt . 	p 
'mt 	Ji 	p 
Smt  

,jjrhi 

ATTESTED 
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71, 	73 	5h.± sr€s1i K I1etn 

tencIra S±'qh . 

1. 1]i.'. 	t)VC ': 	 a 	t'{:1 !,is(. 	'!I, 	jfl.Il';i()II 	the  

• ii 	cict Jist 	sit) i1 ui,il&r. 	 IIIF 	!I 

Va.C1 ion IFOU a n' 	icula i daic, Act ua I 	ui 	dnio 1U 

tI&)oVcF 1  :ikc 1J!C( cl . -SC . -s c il ioIl( 	ul Ilic iFli 	i1 	iu flu,' 

O' acAu. , 11 1)1'OWO(Jo)l Will he iucd  

	

[he Scicct hsl will be opciili'c for a criol. of O 'NE Y li''\ l 	I. 

&J(, A'Vv 
 r
i\ 

l.Cl) uty Sccrctai',v ( 3' V 

F U 1 BU' F I ON : 

All .P;:;pm't Offices in .1 iulia. 'Ilic co.cci'ucd .Ya;spoi:  

(luesteti 110 confu'in whether the officials lisi eti above were on d u (v on 

. .1 (L200(; (excepi: Shri V K Sa'xena).. 

._ 	J"Jl OItiC1tIS coucerncd (lhi'o uh thei r FeSpCc I \C I':Sj)O rt () Fl  

3. 11je (.A)fltF011CE of Accounts'; i'A , NeW Del)"i. 

Ouler file 	 •• 

!1'C copics-J ) 

oil 

ATTESTED 

A_ka~ 
ADVOCATE 

Li 

11 



l)al:c :17-11-2006 

V 

l'lic Under Secretary (PVA), 
Ministry Of External AiThirs, 
c;OVC rn fflefl I of In ci ia, 
Pa I. ía I a I OH se Ann CXC, 
New Dcliii. 

('Ili rii gil p opec chai iii e I) 

Sub Prayer toj P1'Ofllotion to the Post of Ora(1c-VJ (UDC). 

kel: Oi'd,cr No. CDR-11 /560/6/2006 dat:d 9.10.2006 issued by Ministry of !xterna1 Affairs, CPV Divlj011 (Cadre Cell-!!). Sir, 

Most humbly and respectfully i would like to lay bclorc you the 
following few lines for favour of your !dncl consideration and necessary Order. 

That Sir, I have joined the Regional Passport Office, Guwahati on 
15.11.1.993 as LDC. In the year 2005 the Central Passport Organisat:jn 
had prepared a Seniority list of Grade-Vu (LDC) and accordingly my 
name appeared at serial No.16 in that list. 

That Sir, to my utter surprise one Promot,joii order was issued on 
3.3.2004 PrOmoting 22 Ll)Cs and superseding me and ignoring my positioj in the seniority list. One of such promotec is Sri Ama! C. Biswas, 
who was at seria.l No.21 . in that: list. The next seniority list was also 
pUb1i5hd on 1.7.2005 wherein my name figured at: si. No.12. Though I 
represent ed against that actiOn but no corrective flmCaSure has since been l:aken by the department:. 

That. Si", very unfolrtunal'Iy by C01181.ituti]'mg a DPC on 5.10.2006 
another 22 LDCs were rccomrncti(lc(i for promotion to the post of' UDC as 
COflhjflufljcated vidc order dated 9. 10.06 which was received by me on 
31.10.06. However, my name was not considered for promotion to the 
post of UDC, although the al.ove 22 Ll.)Cs were junior to me. 

I, Ihercibre, h mbly requ est you to kindly consider my case for 
promotion to the post of UDC with retrospective effect I.e. as per 
select list dated 1.3.2004. 

i I 

Yours faithfully, 	. 	 H 

( 	 . 	" 

Mrs 
LDC 

Regional Passport Office, 
Guwahatj 

ATTESTED 

A4AQ_ 
tbVOCATg 

iL. 
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7 -  (JOVI RNMI!JN I 01 INI)IA 
MINIS I RY OF IXl I,  RNAL Al lAIRS 	ANNE:XURE-J 

RFCIONA1J I'ASSPORI 01 I I( I, (JtJ\VMIA I I 
1910Nl NO- 061-22601(H 	 RANI 13A(JAN 

0361-2264841 	 IIASIS1i.IA ROAI) ' t P' 	FAX NO. - 0361-2260101 	 31(1) BYE LANE 
GRAM -  PASS.EM, GUWAHATI 	 GUWAUATI -781028 

Date. 17.1 4.2006 

In, 
The U inler Secretary(PVA) 
Ministry of External Affairs 
Govt Of India 
Pa (iala H OIISC An nexe 
New Delhi 

Sii hjcci: I'niver for i'roino(iou to (lie post of G rade-Vl(U l)C) 

Ref ereiiee: !\1 in ist ry's VI enio No. C I) R- I I 156016/20()6 da fed 09.1 0.2006 

Sir, 
A representation dated 17.11.2006 submitted by Sint. Annada Das LJ)C 

of this office for her promotion to the next higher post i.e UDC is forwarded 
herew'itb for favour of coiisideralion & (lispoSal at your end. 

Yours Faithfufly 

(P.Malakar) 
Regional Passport Officer 

Cuwahati 

Tin
illpy to: 

\ ,t. A.Das,L1)C,RP0,G uwahati for information 

Regional Passport Officer 
Ctiwaha(i 

ATTESTED 
lwaP~L 

ADVOCATS 



No.CDR-1115601612006 
Government of India ANNEXUREk 

Ministry olExternal Affairs 
CPV Division 
(Cadre Cell-Il) 

New Delhi, 3' January, 2007. 

The Passport Officer, 
\ZUWAHATI. 

Subject: Promotion to the post of UDC - Case of 
Smt. Annda Das, LDC. 

Sir, 

Please refer to your letter No.PassIGaiiI21/93 dated 
17.11.2006 forvvarding therewith the representation of S,nt. 
Annada Das, LOG in your olfice regarding her promotion 
tothepostofUDC.  

In this connection, it is clarified that the name of Suit. 
A tin ad a 0 as, L DC was dUlV C0IISi r 	 th%GheldOfl. 
05.10.2006 but her name was not recommended for 

S 

promotion to the next grade. 

Smt. Annada Das, LDC may please be informed 
a cc or diii g ly. 

Yours faithfully, 

(RKri) 
Doi.uty Secretary (PV) 

15  

ATTESTED 
/t 

ADVOCATS 
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IN THE CENTRAL ADMINISTRATIVETRIBLTNAL 

GUWAHATI BENCH AT GUWAHATI 

O.A. No.80 OF 2007 

Smt Annada Das 

.Applicant 

-Versus- 

Union of India & Ors. 

Resphdents 

INDEX OF THE WRITTEN STATEMENT 

SL,NO. PARTICULARS PAGE NOS. 

 Written statement 1 	- 8 

 Verification 9 

3, Annexure-I(Copy of the guidelines of DPC 10 

4. Annexure-II(Copy of the OA No.834C4/02 11-16 

Anil Grover -vs-- UOI) 

/ 
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IL 
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH AT GUWAHATI 

LQQL4QS1 

Smt Annada Des 

-Vorsus-- 

Unionof India & Or-s. 

QDSLIL 

The written statement on behalf of 

the Respondents above named- 

R IT TjLS TA 1ETOFTHERESpons 

MOST RESPECTFULLY SHEWETH: 

That a c6py of the aforesaid oriainal appli-

cation has been served upon the respondent and the 

deponent has gone through the same and understood mea-

fling, contents thereof. The statements which are not 

specifically admitted in the instant written statement 

are demed to be denied,. 	- 

That with regard to the statements made in 

paragraph 1 and 2, the Respondents beg to state that the 

same are within the specific knowledge of the applicant 

and the Respondents can not admit or deny the same, 

3, 	That with regard to the statements made in 

paragraph 3 of the original application, the respondents 

Contd...P/- 
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beg to state that the same are within the specific 

knowledge of the applicant and the respondents can not 

admit or deny the same. 

That with regard to the statements made in 

paragraph 4.1 of the instant application the Respondents 

beg to offer nocomment. 
I 

That with regard to the statements made in 

paragraph 4.2 of the instant application the Respondents 

beg to state that those are matters of record and the 

respondents do not admit any thing which is not born out 

of the record. 

That with regard to the statements made'• in 

paragraph 4.3 of the instant application the Respondents 

beg to state that those are matters of record' and the 

respondents do not admit anything which is not born out 

of the record. 

That with regard to the statements made in 

paragraph 4.4 of the instant application the Respondents 

denied the statement to the effect that the applicant's 

meant promotion is UDC Grade VI and for the promotion of 

the said post selection is made on seniority basis by 

the Departmental Promotion Committee. The Respondents 

further beg to state that the applicant to mislead the 

court has made the aforesaid statement which is fa1se 

Contd...P/- 
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misleading and concocted. Infect the case of the appli-

cant was considered by the Departmental Promotion Com-J 

mittee and the applicant was not found fit by the De-j 

partmental Promotion Committee. The rest statements are 

matters of record and the respondents do not admit 

anything which is not born out of the record. 

8.. 	That with regard to the statements made in 

paragraph +.5 of the instant application are matters of 

record and the Respondents do not admit anything which 

is not born out of record. 

9. 	That with regard to the statements made in 

paragraph 4.6 of the instant application the Resondents 

denied the same being untrue, misleading and concocted. 

IThe Respondents informed the- applicant vide Ministries 

Q 
letter No. CD -R-II/560/6/2006 dated 3.01.2007, that the 

name of the applicant was duly considered by the Depart-

• 	mental Promotion Committee for promotion aI'ong with 
-----------__---------- 

other candidates in the Departmental Promotion Committee 
---._ 	------ 

• 	held on 5.10.2006 without any prejudice_but she was not 

found fit for promotion and accordingly she was not 

selected and her name did not appeared in list of suc-

cessful candidates who were selected in accordance with 

and in consonant with the Rules and Circular holding the 
- 

field.// It is pertinent to- mention here that\\the  appli- 

cant was not found fit forthe promotion on the basis of 
= 

her annual confidential report placed before the Depart- 

- 	Contd...P/- 
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KT
mental Promotion committeehe bench mar 	o consider 

of LDC  Grade VII to the post of UDC Grade VI is "Good' 

and grade are Fit" or "Unfit'. The Respondents further 

beg to state that only "Fit" cases are considered for 

promotion as laid down in theinstruction of DOPT) 

It has been stated by the applicant that 

neither disciplinary proceeding in contemplated/pending 

against her nor any adverse entries has been recorded in 

the CR but still her name was not considered for promo-

tion for the post of UDC. In this regard, it is stated 

that officials may earn ordinary, average or routine 

ACRs which may not have any adverse remark in them. A 

copy of the guidelines for DPCs are promulgated by the 

Department of Personnel & TrainIng is enclosed. It 

clearly stated.that OPC enjoy full discretion to devise 

their own procedure and method for objection assessment 

of the suitability of candidates who are to be consider-

ed by them. The guidelines of the DPCs mentioned in 

paras 6.1.2 to 6.1.4 clearly define the role of OPC and 

the same have been followed in the case of applicant 

while considering her promotion. 

The respondents further beg'to state that 

the rest statements made in aforesaid paragraph 4.6 are 

matters of record and the respondents do not admit 

anything which is not born out of record. 

Contd, . 
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In a similar case in OA No. 834CH102 Anil 

Groveer -vs- UOI the CAT, Chandigarh bench dismissed 

the OA which was founded on similar facts. 

A copy of the guidelines of the DPC is annex-

ed herewith as Annexw: e _j. 

A copy of the said order dtd. 7.3.2003 is 

annexed herewith as Annexure- 2. 

That with regard to the statements made in 

paragraph 4.7 of the instant application the Respondents 

beg to deny the same being concocted, untrue and mislea-

ding. It is denied that the respondents denied the 

legitimate promotion of the applicant 	but the real 

state of affairs is that the applicant was found unfit 

by the Departmental Promotion Committee. 

That with regard to the statements made in 

paragraph 4.8 to 4.11 of the instant application the 

Respondents beg to state that those are false, concocted 

and untrue and the respondents denied the same. 

The contention of the applicant that the 

respondents have acted with a malafide intention is 

totally baseless and hence denied. It is denied that the 

candidature of the applicant was not considered for 

- 	Contd...P/- 
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promotion to the post of UDC. It is reiterated by the 

repondents that officials may earn ordinary, average or 

routine ACRs which may not have any adverse remark in 

them. The same has also been provided and guidelines for 

DPC as promulgated by the Deptt. of Personnel & Trai-

ning also confirms' the same. Itis denied that there is 

any discriminatory, arbitrary, unfair, illegal action on 

the part of the respondents while considering the case 

of the applicant. It is further denied that there is 

any violation of Natural Justice and doctrine of equali-

ty on the part of the respondnts while considering the 

case of the applicant in OPC held for promotion to the 

post of UDC. 

12. 	That with regard to the statements made in 

paragraph 4.12 to 4.15 of the instant application the 

Respondents beg to state that' those are untrue $  false, 

'misleading and highly imaginary and the responden 

denied the same. It is denied that while considering the 

case of the applicant, the respondents acted illegally, 

whimsically or in violation of Article 14,16 and 21 of 

the Constitution of India. 

13. 	That with regard to the statements made in 

paragraph 5.1 to 5.3 of the instant application the 

Respondents denied the same as untrue, false and concoc-

ted. Itis denied that the case of the applicant was not 

considered for promotion to the post of UDC, but the 

Contd. . 
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real state of affairs was that her case was considered 

by the Department Promotion Committee and the applicant 

was found unfit for promotion 

That with regard to the statements made in 

paragraph 5.4 and 5.5 of the instant application the 

Respondents beg to state that those are untrue, false 

and concocted and the respondents denied the same. The 

Respondents beg to reiterated the statement made in the 

paragraph 11 of the instant written statement. 

That with regard to the statements made in 

paragraph 5.6 to 5.11 of the instant application the 

Respondents beg to that those are highly imaginary, 

false and baseless and the respondent denied the same. 

It is denied that the case of the applicant was not 

considered for promotion but after considering the case 

of the applicant, she was found unfit by the Departmen-

tel Promotion Committee. The respondents further beg to 

submit that the ground setforth in the paragraph 5 of 

the original application are not good grounds and the 

same are not tenable in lw as well as on facts and the 

same are liable to be dismissed. 

That with regard to the statements made in 

paragraph 6 and 7 of the instant application the Res-

pondents beg to state that the same are within the 

specific knowledge of the applicant and the respondents 

beg to offer no comment. 

Contd. . . P/- 
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17. 	That with recard.to the statements made in 

paragraph 8 and 9 of the irstant application the Respon- 

dents beg to submit that in view of the aforementioned 

• circumstances, the applicant, is not entitled to get any 

relief from this Honble Tribunal and the case of tne 

applicant is liable to be dismissed with cost. 

1. AntIOflg Chcfl9@Cfl 

RcPCP01t OffiCor 
I GuWOhø 
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aged aboutyears, Rio 

District 	
. 	

and competent officer of the 

answering respodents do hereby verify that the state-

ment made in paras J - , / 0 /7 are true 

to my knowledge and those made in paras 

eing matters of record are true to my information 

derived therefrom which I believe to be true and the 

rests are my humble submission before this Honblo 

Tribunal 9 _-t 

And I sign this verification on this a/t4 day 

of 	'i'-' ' 	2008 at Guwahati. 

to 

R.gIOflaI Passport Officer 
1j1 I Guwahati 

/ 
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'1(b)fl1e DPC thoul.d assess the SUIIOhIhIY of the employees for promo- 
tion on the basis of their Service Records and with particular refer- 

to the CP.s for five preceditig years itTespective of the crice 
qualifying srViC prescribed in the Service / Recruitment Rules. 

•rhc 'preceding five years' for the aforesaid purpOse shall be 
decided as per the guidelines contained in the 1)oP & T, fl.M. No. 
2201 119198-ESIL (D), dated S-9-l99t, which prescribe the Model 
Calendar for DPC read with OM of even number, dated 16-6-2000. 
(If Inure than one CR have been written for a particular year, all the 
CRs for the relevant years shall be considered together as the CR 
for one year.) I 

2[ If two alternative eligibility conditions are preset ibed and the officers 
satisfying these ,c,Dnditions are considered simultaneouSlY instead of under a 
''failing which" clause, the DPC may consider the service record of all 
officers witt particular reference to the ACRs (inctudid ACRs in respect of 
service in the lower grade if necessary) for the lesser number of yeats as ,  
berween the two alternative periods of eligibility se"ce or five years, 
whirhe .'i iner. To cite an instance, if for promotiO:' .: a pcst in the scale 
of 3Rs . .,'30-6.700, t is prescribed in the Recruinflent Rules that 
with 8 years' setce in the scale of 3 Rs. 3,700-5.000 or those with 17 years 
service in Group 'A' including four years er.'ice in the scale of 3Rs. 3,700- 
5,000 are eligible, the DPC ma\' consider the service record of all officers 
with particular reference to the ACRs for S yeais (including Annual 
Confldenti3i Rcpori for service in the ldver grade, imnecessary). 

Where one or more CRs have not been written for any reason 
during the relevant period, the DPC should consider the CRs of the.. 
years preceding the period in question and if in any case even these' 
are not available, the DPC should take the CRs of the lower grade 
into account to complete the number of C. required to be consi-

dered as per (b) above. If this is also not possible, all the available 
CRs should be taken into account. 
?There an officer is officiating in the next highet grade and has 
earned CRs in that grade, his CRs in that grade may be considered 
by the DPC in order to assess his work, conduct and performance, 
but no exa weightage may be given merely on the ground that he 
has been officiating in the higher grade. 

4" 	(e) The DPC should not be guided, meaI)' by the overall grading, if - 
any, that may be recorded in the CRs but should make its own 

' 	assessment on the basis of the entries in the CRs, because it'has 
been noticed that sometimes the overall grading in a CR may be 

I. Substituted ride Dept. of Per. & Trg.. O.M. !'to. 22011fl198.ESti. (D), dated the 6th 

October, 2000. 
0.1., Dept. of Per. & Trg..O.M. No. 2201 l/5186-EStt. (D), dated the 20th June, 1989. and 

Corrigendum, dated the 13th JUlY, 1989. 

1V Pay COrnmission Pay Scale.  

consiStmt with the grading under vafl° 1 

huteS. 
( if the RcvieWultg Authori or the ACCW AuthtY, as the case 

may be, has OVern1Cd 
the eporting 0fcicer or the 

RcvLCWg 

\uthotY, CS 
the case may be, the remar5 0f the lattt.r authOr1 

should be taken CS 
the final remarks for the ip05e5 of as5CSSit, 

provided it is apparent from the elevaO' cr,lTieS that the higher 
authoritY has come to a difLrent assessIflt consci0slY after due 
apPlication of if the remarks of the RcPo1'8 OffIcer, 

evievg Au
tlloflry and Accepting Authority are cornpleinenta 

to each other and one does not 1ve the 
effect of oven mg the 

other, then the and the final 

aSSCSS 

ment made by the DPC. 

6.22 Q ding of off icerS. In 
case of each 0fficer, an 

should be given. The grading shall be one among (i 015aitding, 
(iO Very 

Good, (iii) GoOd, (i\) ve
rage, v) ;infit exceptiltg cases covewd under 

para. 6.3.1 (iii). 

6.2.3 Before makinb 	
overal1 grathflgt 

05je  gthe CRS for the 

relevant years. the DPC sho!id 
iaLe.nt0 aeee'flt :hether 	

0fficCr has been 

a
warded any majOl' penait whether any displCaSu of any 

superior 0
fficer or authoritY 11asbCefl,con'eY to bin asr 

ected in the 

ACRS. The DPC should also have regard to'the remarks against the colttfl 

on itegri' 

.6.3.1 PriiCiPlcS o be oseivd and preparatioht ojpaneI. 	
the list of 

candidates con idetc by the DPC and.theove1 grading 
5signed to each 

candidate, would form the hsiS for ptçparO of the ,paflel.f01 promotion by 

the DPC. 
 The. f0IloWing pril .;hould be 

o
bse'ed in the preparation of 

the paneb- 

t( (a) Mode of ProinO' 	
in the case of 'selectiOfl' (merit) promo- 

tion, the hitheO existing distinction the uomenCla'c ('seledtiofl by merit' 

and , seiec
tjon am mono) is dspens with and the mode of promoti0fl 

in all such cases is rech st ed as 'sekti0n' only. The elAeflt of selectiv' 
highct or lower) shall be deteflti with reference to relevant bench-
mark ("Very Good" or "GOOd") prescribed for promOtiom 

(b).'Benc11rn0 'for prom0tl°fl' 
The DPC shall deteine the merit of 

those being assessed for prom0° with reference to the prescnd 
,benC and accordinglY grade the officers as 'fit' or 'unfit' onlY' OY 

those who are graded fit' (i.e., 
WhO 

meet the prescrib bencbm3) by the 

DPC shall be included and 
rrangec1 in the select panel in order to thei  It 

jn(er se sefliOri 	
the feeder grade. Those officers who e aded unf 
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Smt. Anil Grover. ssjstant. Off ic. o the RciOc. 

passport Off icer. Sector 34.. 

6 

versus 

• 	1... Union of Lndia through ecretrY. ornt o 
India0 MinistrY of External Af f airs, CPVDC' 
.sionCdre Cell II).. Ne belhi. 

2. 	Regional PazsPOt bfficr.  

• 	Sector 34-Au City Centre.. Chandirh 

I' Shri Qha Shyaln K.mrsra, 

Smt.. Mata Kotia 

S 	
5. Smt Ourjit Kaur

Reg all working as Ass2at in te o'iCe of 
Passport Off icr. Union TerritOrY, Charldigarh. 

CORAiHON'L. M.1UST1C O.PA..VIC ci-
HOH'8L Mc..SKMAU 

PRESEHT ShVKShara,. AcVOCate for the pc 
Sh.SaniaY Qoyal.Adr/OCate for rpondflt 

S 	
The; appUciflt hO S 	 as 

tant in the, office of RegiOnl passport 	ce'.. 

• .has,1jefl 	ths 'prootiOfl to th't 
I 

• 	 post of Sqprinteefli'' X 	r criVC 	Is 

that private Re 	dent k2 4 & 	 . 

• 	
••• 	, 	 I  

Gw1 Shya Knra.. 	t.. tiic 	t... and s   
'- .. *•', •w 

Kaur 	ho ad ittedlYr '-nor to her he 

S 	 (J 	
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Gmhat Bri 

PrOmOton. It took an obotive  deciaion in the 
:tter basecj0 th a  

of  tha A-C.Rsof ij 
• the candicla' Pes Whc are 	

zoneo eoflcj 
atlon. Se-bra 	

cGUnse 	or 
• app1icnt .4cirew our atten0rj to the Qujn 
dated 29.52002 ( AnnEu 	 Shr 

OYallearfled Couns' el for the resfldCrts pointed 

out that these guidelines were given due 

to by. the D.p.c 

our quest to reach th 	.ruth wa 
cafled for the proceedings of the DP..c as well as 

A.CRs of the relevant years of the 

After haviro.9 i perused the sae wefind that the 

D.p..c. has selectj the 

after judging 	cha C00parat/ v Z, arer1it 	o? 	the 
lected!ct.es Vs..avjs the 	1ican 	T h e 

applicant ha4 been  graded ioer tan jthe pivate 
respondents No 3 4 & S. 

6. 	The:.. law. ,  on the •oint is well Settled 

that the overall assessment and the qradjng made 

by the Selection Committee cannotbe faulted or 
'H 	 .. 

interfered with bythis• 'Ttjhuia1 unless it iz 

etabljshed ••  that 'the Committee has acted in a ...• 	... 	....-. 	.. 
malafjde 	arbitrary.: or C&rOUS' mner 	in 
support of his COfltt0 Shiy • lace re-

llance on the"deci.sLonof h;-pex Crt  
case 

1990 S.C.. 434 	 the 	Court oned- 

CONTD 
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is needlessto 	
that the functj0 of th Court to h over 	 ear Com• the 	decis15 : of 	the anj  

merits of the 
to cruti 	thro 

	

Jdt5 	
a didate is fi for 	

or ot ha 
 can- to:be dec 	

by th djy cçt t10 Comjttee 	
ha the e<perte on the 

subject The Couj has no such expertise 

Qreunds 
irreq 
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ng 	Se •is nbc disputed t& In the reent 
csI • the University had 

COfl5t.ItUtCd th 'In due compj 	wlth the r&1e, sttut The 
Committee cons5tGd o1! 	and select 	the c&ndId 	after 	through all 1th 	relvt 	

befo 	t S1ttIa in appe Ovr the 	ictjon and I Setinq It as 	on the ound of

in  

so' caflj comparative oer 5. of a es 	the canc. 

	

dates as 	
by he court th Hiç Court wen 	ronç and 	its tIn." 

A ref er 	 ais mà to anor 	
o? 

the Apex Court in the cse of 

9925) SLR 
63S in Which the view take

nwas tiat the Trjbun 
Wholly un3ustf id in rGaching 

the ccnclus?n th 
the remarks in the Annual Coflfjdent 

I 

''cirç 	3re vaque and of general nature and i n 	c 
Tribunal overstepped in its jurisdict 	

in 
ing the concluslo, that the.adver 	raMarkewe- 
not sUffcjet to deny the . officer hj& prootcr to 

• the Post of Oep.uty Director 	it was f.urther rul,ad 
that it xs no thc functjo of 

• 	• asses
sthe service record. of at 

and order his Promotion on 

the DPC to .evalj- the same ar 

rv=i-I,, t 
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ons based on such evaluor 	Silar 
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	in the. 

SLR..'774 	 obrv- 

tions made in para 6 of the saj<j deciuion r'aç$ as 

	

• 	follows 

" 6. The DPC which s a ha.h-leve1 cmnittee.. 
considered the merits of the... respecUve 
candid tes and..the appeilant.thuh 
ered,, was not promoted.. Tt is cctend 	j 

	

• 	learned counselfor the apl1ant •th. O? 
• S 	 : 	K..sjao;;wate.  officer atth' r1evant tice 

• •• •'..to ,reyie :thperformane.of the • apeHant 
whereas in fact one Henon had rov.eed Ic.. 
The latter. was not coupetont"to. review the 

	

• 	
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 performarceof..the appellant and : to Write the 
confidentials.. We are afraid:we annot go 
into that' question.. It is torth. OPC to 

'consjderat thtime when the, assos'ent of 
the respective candidates is 1 ade. When 

• hIhlevel.:. cmittee had cpnsidered 
0 t h et 

resctjven,rjts of the candidates, assessed 
the .qrad1n and •cosdered their cases for 

• prc,tion 0  this court cannotsi.t •ovr the 
asse. ment. ,jiade by the DPC ae n appellate 
authority.. The OPC would come to its own 
conclusion :on .: the basis of review by an 

' officer and:whether he is or is nbt...'corpetent 
to write the .confidntja1s Is f94- them to 
decide "and. 'canlll for report fron,..the proper 
officer... :I,t has done that exerjsan. found 

	

• 	the ° ppel1ant not fit for promotion... Thus we 

	

• 	 do not find any manIfest error of law for 
Interference.." 	• 	 00 

0 In the case of. 	
0 

/ 	 I..R; 1997 S.C. 261a, the onble Spre9 
0 	 • Court 	pointed out that the power. to 	wJ' 

comparative merits .0f.: ndidatcsan.. ithess for 

çosts 5s 0 the tuict. 6 	• 	 0 	
• 

Selct&on. 
..... 

an appel l a 1 e . Cö t 
0 	 0 

•, 	 . 

	

scrutin 	.  

re is 

	

LC 	Union of 

of the duly' constj'cuced 

he Trjbuna1..c,nnot sit as • 
 

ç'ash seIctjo \by Its 1 

merits of 	candidates,. 

the coe o Qt2 

1997(1) S.L..L 

CUNTD • -- 



1,I1 '-\."''' 
Central 

wvil
-.  

Gtwahati beneb 

153 in which th scope of jjd1C.tl 	re'/ 

coniderd by "t 	A>c Court Para  
Pe 

report runs as oIIos 	, 

4. HavIng regard ±bthe 1iited sppe of 

'.judicial review of th&'.rrts'0f a' se1tiOfl 
made' for' &ppöintment't0" a service or a civil 

post, the Tribunal has riht1Y proceedeG Oil 
' 

thebasis that ttl 1ot,expected to play the 

role'of an appellat, uthoritY"0r an 
in: "the acts and proce d!ncs o 

that' I At would not sitin 3u ment over 'the 

selectir ciade by •tOC' un1eS the 	 lec 

• tion'i.S' assailed a bG1fl,VtttC 	by nt 

laf ides' or on' the round'Ofit beiil 	arbi 

• 	trary- 	It is not thecaSe:Of the 	pe1iailt 
thatthe selectiOn bthe'.DPCW vitiatEd by 
malaf1de6'  

7- , : xn the conspectus la as cited' bov 

this Tibunal tc not suppose< 	ra 

assessment' 'of the comparative inaryts of the 

•vidual, candidates and if, there is necessitY. thc 

matter i 	t 	b. 1et for detoriflat 	u 

Selection Committee whct qomri f eerts- Je 

are of the ve that the selectiofl and prooZIG o" 

the private respondectS No..3 to 5: 'ade on the  b&s, 

of the. recommefldti0nS of the O..PC. can not in any 

man3r, beintrfered withThi50A 	is 	th 

fore. devoid of any merits and is,çcorY 

dismlSed,W1th0Jt an" order as to costs 	(nc 
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